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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI

OANo0.172 0of 2021

IN THE MATTER OF:

Poonam Yadav Applicant
Versus
M/s Ecogreen Energy Pvt. Ltd. & Ors Respondent(s)
with

0A N0.109/2022

Vivck Kamboj & Anr Applicant
Versus

- Union of India & Ors Respondent(s)

ACTION TAKEN REPORT BY NARHARI SINGH BANGER,

COMMISSIONER, MUNICIPAL CORPORATION OF GURUGRAM.

MOST RESPECTFULLY SHOWETH:-
1. That in compliance of order dated 09.01.2024, the present report is being
submitted to place on record the latest status of progress at Bandhwari site

and disposal of waste in compliance of the aforesaid order. Action taken
upon on the issues highlighted in the orders of this Hon'ble Tribunal are
summarized in the succeeding paragraphs.

2. That with regard to contamination of ground water, a committee has been
constituted comprising of representative of Haryana State Pollution

Control Board (HSPCB), MCG officials, Ex-Sarpanch of Bandhwari and

o
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applicant Ms. Vaishali Rana to collect samples of ground water of nearby
villages i.e. Bandhwari, Mangar, Balola-Baliawas, Gawal Pahari and Mandi.
The samples were collected on 19.01.2024 & 23.01.2024 in the presence of
Committee. Sample test reports are annexed as Annexure-R/1). All the
parameters of ground water are within the permissible limit and no
damage to ground water due to seepage of leachate has been observed.
Further, to assess regarding the adverse impact on the health of villagers,
after due publication in local Newspapers about the health camps, Health
camps have been organized on 24.01.2024, 25.01.2024, 29.01.2024,
07.02.2024 and 08.02.2024 in the surrounding villages of Sanitary Landfill
Site i.e Bandhwari, Manger, Balola-Baliyawas, Gawal Pahari and Mandi,
after publication in the newspaper. Health checkups of 721 nos. of persons
have been done by medical team of Health Department, Haryana. No
scrious illness has been detected in any person, by the medical team.
However, such medical camps will also be continued in future and
necessary health care facilities will be provided, whenever required. (Copy
of Report of Health Department regarding Health Camps is attached as
Annexure-R/2)

The observations of applicant in the OA 109/2022, Vivek Kamboj & Anr.

vs. Union of India & Ors. are replied to as under: -

A. No segregation of waste is being undertaken and unsegregated
mixed waste is being dumped at the site

The segrl:?gatinn of waste has been disrupted, as the concessionaire M/s
Ecogreen Energy Pvt. Ltd. has failed to deliver the services as per
provisions made in the concessionaire agreement. Due to failure of the
concessionaire on multiple fronts, a preliminary notice of termination was

issucd on 04.12.2023 in view of provisions in the concessionaire

N
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agreement. Since, no improvement in the work is observed during the

stipulated period of 30 days, issue of notice of termination is under
consideration. Municipal Corporation, Gurugram and Municipal
Corporation, Faridabad invited tenders for engagement of agencies for
primary collection of waste in segregated manner, thus, the work will be

allotted shortly. It will be ensured that waste is collected in segregated

manner by the agencies to be engaged.

B. Slow progress in cessing the leqacy waste

That with regard to Legacy Waste processed till 31+ January 2024 and to
be processed thereafter, it is submitted that: -
(1) Total legacy waste assessed in January 2023 = 30.43 Lac MT,
(1) Fresh waste received from January 2023 to Dec 2023 = 6.06 Lac

MT
(111) Fresh waste received from 1% January 2024 to 8% Feb 2024 =

0.49 Lac MT
(1V) Waste Processed from January 2023 to Dec 2023 = 16.50 Lac MT
(V) Waste Processed from 15 January 2024 to 8 Feb 2024 =

1.17 Lac MT
(VI) Balance waste to be processed = 19.30 Lac MT

In compliance of the directions of Hon’ble NGT, the scope of 4
agencies already working at Bandhwari site has been enhanced by 2.0 Lacs
MT i.e. (i) M/s Bhumi Green Energy (1 lac MT), (ii) M/s Green Concrete
Construction (0.36 lacs MT), (iii) M/s Aadarsh Bharat Enviro Pvt. Ltd. (0.36
lacs MT) and (iv) M/s Daya Charan & Company (0.28 lacs MT) after taking
approval from High Powered Works Committee (HPWC) on 12.01.2024.
Additionally, the work of processing of legacy waste has also been allotted

to 3 agencies Le. (i) M/s Bhumi Green Energy for 5 lacs MT, (ii) M/s Alfa

(S
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Therm for 5 lacs MT and (iii) M/s Daya Charan & Company for 3 lacs MT,

after taking approval from High Powered Works Committee (HPWC) on

23.01.2024 (Copy of work orders is attached as Annexure-R/3). Itis also

submitted that M/s Zigma Global Enviro Pvt. Ltd. is already working at site

to process 2 Lac MT waste. Further, the processing capacity of all the

agencies as on 08.02.2024 is mentioned as under: -

. Sr.'_
No.

M/s Daya Charan %

Name ufag_Ency

M/s Bhumi Green
Energy

Company

M/s Green Concrete |
Construction

- Mfs Aadrash Bharat |

Enviro Pvt. Ltd.

M/s Alfa Therm

09 (05 pma:s;.ﬁl"ﬁg

" Total number of Optimum
Trommels made Processing
operational as on Capacity

08.02.2024 i
DQ_[_UE processing Capacity = 4000
units) TPD

units)

02 (01 pmcgs.sing
unit)

| Capacity = 600 TPD

64[!]2 prEécssing
units)

DQ[[H processing

i Caﬁa(;it}r = 5000
1D

Capacity = 1200
TPD

| Capacity = 4000

~_units) | _TED
M/s Zigma Global 05 (02 processing | Capacity = 1200
Enviro. Pvt. Ltd. units) | TPD

Total

38 (15 processing
units)

~ Total Capacity =
16000 TPD

Accordingly, action plan to treat balance legacy waste has been prepared

by the committee of MCG officers to achieve the target by June 2024. Action

plan signed by officers executing the plan at ground level, is attached as

Annexure-R/4). In addition to the above, an agency namely M/s Invent

Grid has been engaged to verify the quantum of legacy waste lying at site on

a monthly basis via drone mapping.

KL _—
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C. No processing of wa is takin lace ulk waste generda

leading to dumping of waste at Bandhwari landfill

That 393 Bulk Waste Generators (BWGs) are processing their waste
within their own premises and about 153.8 TPD of fresh waste is being
processed by these BWGs. 140 Bulk Waste Generators are also processing
their waste within their own premises in Municipal Corporation
Faridabad. (List of the BWGs processing their waste within their own
premises is annexed as Annexure-R/5). Commissioner, Municipal
Corporation, Gurugram constituted teams headed by Joint Commissioner
of concerned zone for implementation of BWG's norms as per the SWM
Rules, 2016. For non-compliance of the norms, MCG has penalized 275
BWGs with a penalty of Rs. 20,81,500 /- and MCF has penalized 117 BWGs

being imposing a penalty of Rs. 29,25,000/-

D. The averment that leachate is being treated at STPs is misleading
and false

That with regard to Leachate Management, it is submitted that the legacy
lecachate stored at Bandhwari SLF site has been disposed off, It is further
submitted that approximately 400 KLD leachate is being generated at
dump site which increases during rainy season, depending upon the
quantum of rainfall, moisture content and meteorological conditions.
Although, treatment of fresh leachate @ of 480 KLD in 02 DTROs (capacity
of 200 KLD each) and 150 KLD leachate treatment plant at the end of M/s
Ecogreen Energy Pvt. Ltd is a challenge at present due to the failure of
concessionaire M/s Eco Green Energy Pvt. Ltd for which issue of notice to

terminate the agreement is under consideration. However, shifting of the

g
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leachate through tankers is being ensured by the Municipal Corporation,
Gurugram for treatment at 120 MLD STP of GMDA at Behrampur,
Gurugram. There is no discharge of leachate on the land surrounding to
Bandhwari SLF. The samples are being tested on daily basis by GMDA at
inlet and outlet of STP and same have also been got tested by HSPCB and
reports are found satisfactory. The copy of the recent test reports is
annexcd as Annexure-R/6). It is further submitted that about 500 KLD
leachate is being disposed off in 120 MLD STP at Behrampur. This quantity
of the leachate is 0.004% of total capacity of the STP, which is very less and
practically, there is no effect on the treatment process. Further, as pointed
out by Hon'ble NGT, mechanism of disposal has been strengthened, as
GMDA verifies the disposal at STP before release of any payment to the
agency operating the tankers. Copy of log book countersigned by GMDA
officials is annexed as Annexure-R/7).
Additionally, significant progress has been made and reported by
Municipal Corporation Faridabad in the development for setting up
decentralized waste processing units at Mujeri and Pratapgarh (with
combined capacity of 300TPD). At Mujeri, all development works,
including the construction of platform for garbage, platform for trommel,
drains, leachate tank, and installation of weighbridge, have been
successfully completed. The tromimel has also been installed at the site,
and garbage processing operations have commenced w.e.f 07.02.2024.
Furthermore, at Pratapgarh, despite facing widespread public protests and
work stoppages for several months, the Municipal Corporation Faridabad
(MCF) has persevered in managing on-site issues. Consequently,
development works at Pratapgarh MSW processing site were successfully

resumed on 03.01.2024 with police assistance. Presently, over 90% of the

-
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development works at the site have been completed, and the trommel is
under installation already at the site. The remaining 10% of the works and
the installation of the trommel at Pratapgarh are expected to be completed

by 25t February 2024,

It is therefore, submitted that sincere efforts are being made for
treatmentof legacy waste, fresh waste, leachate and for erection of the Waste
to Energy plant as per directions of the Hon'ble Tribunal. Further directions

that may be passed by this Hon'ble Tribunal will also be complied with, in

letter & spirit.

-
Place: Gurugram Cﬂr;m?ﬁﬁm’?r?’-
Date: 14.2.12 4 Municipal Corporation,

Gurugram
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i Laboratory Of The
YA ETRTC Haryana State Pollution Control Board
A Vikas Sadan Ist Floor Gurgaon
. |

Paid / Moriitoring
Description
Tubewell water samples from :-
1. Tubewell in the premises of Mandir (Teen Murti), Bandhwari Gurugram

2. Tubewell in premises of Hanuman Mandir, Bandhwari Gurugram
3. Tubewell in the land of Sh. Pawan, Bandhwari Gurugram
4, Tubewell in the land of Sh. Vipin Kalra, Bandhwari Gurugram

Amexuhe QII

Tel-2322586 E E

Report No: 523
Dated: 30.01.2024

Description of the Sample: - Received on 20.01.2024 samples of Tubewell Water from Sh.
Aparnesh Kumar, Sc 'B’, Sh. Harbir, Sarpanch, Sh. Sarjeet, JEE, MCG & Sh. OP Goyal, SBM

collected on 19.01.2024.
ANALYSIS REPORT

RESULTS
ir. No. Parameters : {1} (2)
| Colour Colourless Colourless
1, Odour Odourless Odourless
} pH value 8.5 8.4
| Suspended Solids mag/| 05 07
3 B.O.D. for 3 days at 27°C mag/l ND ND
j C.0.0. mg/l 04 ND
I, Ol & Grease mg/l MD MND
}. Conductivity us/cm 1060 1070
i Total Dissolved Solids mgyl 530 235
ul. Chlorides as Cl mg/l 54.1 322
1. Sulphide as 5 mg/I MND ND
L2, Total Hardness as CaCO; ma/l 08 776
t3 Fluoride as F mg/l 0.4 0.6
4. Iron as Fe ma/l MND ND
5. Phosphate as P mg/l ND ND
L6, Nickel as Ni mag/l ND MD
17 Total Chromium as Cr mag/I MDD ND
LB, Calcium as Ca mg/| 68.0 204
15, Magnesium ma/l 33.0 B4,2
0. Sulphate as S0, mg/l 15.0 67.0
| Sodium mg/I 72.6 117.0
13 Dissolved Oxygen, mg/l 6.2 5.8
3, Boron as B mg/| ND ND
oy Mitrite (NOz mg/l ND ND
i5. Nitrate (NOy) mgyl 12.0 40.0
16, TN (Total Kjeldhal Nitrogen) ma/l ND ND
B lurbidity NTU 3.2 0
B Fecal Coliform, MPN/100mI ND ND

Sample Collected/Not Collected by us
Sample Consumed in testing

HSPCB/Lab/GR/2024/
Copy to M,S./R.0" 2137

(3) (4)
Colourless Colourless
Odourless Odourless

8.1 8.5

08 10

ND ND

o8 ND

ND MDD

1090 F10
540 350
180 B87.0
MND MND
506 476

0.4 0.4

ND ND

ND ND

ND ND

ND ND

112 74.0

55.0 71.0
28 23.0
76.0 70.0

6.0 6.0

ND ND

ND ND

55.0 102
ND ND
0 04
ND ND
\
Ca

Dated Sm,f.j_ l,r
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. Laboratory Of The Tel-2332596
A S IATE Haryana State Pollution Control Board q
et Vikas Sadan Ist Floor Gurgaon
N /
Paid / Monitoring
Descripticn

Report No: 525
Dated: 30.01,2024

Borewell water samples from :-
. borewell from Police Station, Village-Banger, Gurugram

. Borewell from Farm House, Village-Banger, Gurugram
. Borewell from Govt. School, Baliyawas, Gurugram
. Borewell from Ram Mandir, Gawal Pahri, Gurugram
. Borewell from Village-Mandir, Vidya Chowk, Mandir, Gurugram
Description of the Sample: - Received on 23.01.2024 samples of Tubewell Water from Sh.
Aparnesh Kumar, Sc ‘B, Sh. Sarjeet, JEE, MCG & Sh. OP Goyal, SBM collected on 23.01.2024,
AMNALYSIS REPORT

(W [ BB S

RESULTS
ir. No Parameters (1) (2) (3) (4) (3)
L Colaur Colourless Colourless Colourless Colourless Colourless
1, Odour Odourless Odourless Odourless Odourless Odourless
i, pH wvalue 8.0 8.0 7.9 8.0 B.0
| Suspended Solids ma/l 08 07 10 21 08
j B.0.0O. for 3 days at 279C mg/| MD ND ND WD ND
3. C.0.D. mg/l 04 04 04 ND 04
15 01l & Grease ma/l MND ND ND ND ND
3 Conductivity us/cm 680 1750 Se0 1050 Q10
], Total Dissolved Solids mag/l 340 870 530 520 450
10. Chiorides as Cl mg/l 78 79 153 154 57
i Sulphide as § mag/l MDD ND MND MND MDD
12 Total Hardness as CaCO3 mg/l 552 544 514 446 438
L3 Fluoride as F mg/| 0.4 0.5 0.4 0.3 0.5
4. lIron as Fe mag,/! ND ND ND ND ND
5. Phosphate as P mg/| ND ND ND ND ND
6. Mickel as Ni mg/l ND ND ND ND ND
L7, Total Chromium as Cr mg/| ND ND ND ND ND
(8. Calcium as Ca mg/| 119 143 163 120 115
9 Magnesium mg/l &1 45 25 34 36
10, Sulphate as 504 mg/l 32 35 30 30 35
1. Sodwm mg/| B2 83 &0 23 g1
2 Dissolved Oxygen, mg/l 5.8 6.0 5.7 5.9 6.1
A Beoron as B ma/l MD ND MD : MO MDD
1, Nitrite (MO ma/ MD MND MD ND MDD
15, Nitrate (NOy) mg/l 36 25 11 o7 29
6.  TKM (Total Kjeldhal Nitrogen) ma/! ND ND ND ND ND
17.  Turbidity NTU 02 0 07 02 04
18, Fecal Coliform, MPN/100ml ND ND ND ND MD

Sample Collected/Not Collected by us
Sample Consumed in testing

u&%ﬁé#ﬂnse
Dated 3)0, l : j-l‘[

HSPCB/Lab/GR/f2024/
Copy to M.5./R.0r 2‘_\,'}‘:‘]
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Gurugram
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Sir o
: 1
Subject: Camp Report of Village Giuo ok fj‘“-';“ s
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|
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To
Civil Surgeon
Gurugram
Sir : G’I &5 .&’} .'J--{J'-r-": .
Subject: Camp Report of Bodala [ R olip o2
Date 1 ﬁ*} ;.-,[ 14 . Report
Doctor j)*” o £
0PD T ¥
s £ H T J;L Pord - 2~
D
URTE = 25
%'{,ﬂ:lgi:.:#{ - aﬁl—-p
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|
Water Sample o?_ e el
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To
Civil Surgeon
Gurugram
Sir L;JM A~ C -
Subject: Camp Report of Balis
Ete q-.] ql 1y Report 7
Doctor ,-])f R
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'U“J-L ~- q
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Lab Test 2L Tolor aole
Tﬂ{ﬂd ar ;;\6 1:2
N;PScreening ﬂjr gg ik 'L‘Jfﬂ )9 5 -.—*’*-?,%“Lia[?.'u
NCD Enrpllment 2 Narr i
TB Screening ¢ | :’D
Ooneé
Water 5ample [ aat v C O wacuad
. 2.8
[ ol A mrr:-)l-t i f i
) o +eale - To Tod “‘-___" : el
o B L T 5 bie
- H
Hb TolGd = ? ; ol L)
; - B minwac Lk B
Haw Tou*:_" A Fn-.-l"-_*:';:u - nga_.;n..-ﬁ'{- H
H L—‘J Tﬂl‘fd' } \ Ilj.ﬂ""?r l.,
Tola l H" e
et G novrsl - u g ¥
L
ragodd

7
M s Shoha (Hm)
PH gty ¢



1409 """ (>)

To
Civil Surgeon
Gurugram
Sir =
Subject: Camp Report of B gndiandtas
R
Date -:F, "2+ 24 eport
DDEIOF F.D\r’ R_ﬁ\'ufln "
S Toll -4 ints T Gre neval oPD-114
Pin - S
URTL — 4
LTE = 5
Ir:ic:,]{ n{.iﬂ-’[-[-"’[ - 36 J
Lab Test 274 g JI
i VR
NCD Screening £l Sewtr }f S Coen (L e || ks
i'_NCD Enroliment ¢ Doe v
TB Screenin; i
5 2 "Dg»-.a .
Water Sample _02' B e e
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Mij—fi-};-.a 6E MagI.M_,EL - ‘3
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gandwarl - Sneh ki AWC

— |5 -
1410

14

Date 29/1/2024 Hepor "
Doctor | Or. Sanjay _—
OPD 96 | General QPD with seasanal symptoms B
Lab Test HB-36, HiIV-3, Mild Anemia and HIV/Hep. B all Negative

= Hep. B-3 HEE e e
NCD Screening 40 Screened for 5 cancers all negative
NCD Enroliment 100 Done
T8 S5creening | 10 | Sample sent report awaited 2
Water Sample l 2 L Sample sent report awaited

I

This is for your information and necessary action.

FICER INCHAR&E
¢ HEAITH CENTE
Ehges "DISTT. GURUGRAM
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Civil Surgeon
Gurugram
Sir
subject: Camp Report of Village Ballawas, Gwal paharl and Bandwari
Gawal pharl ; - Baraat Ghar
et R R
| Date | 24/1/2024 Report
| 1 e —
Doctor ll Dr. Ravl |
' OPD ] 70 3 Fa?&éﬁ.’dﬁﬂ.m seasonal symptoms. )
- e ——— _________________—-- ______1
1ab Test | HE-60, HIV-30, il Anermia and HIV/Hep B all Negative
i IMep.830 L e e
NCD Screenng l 40 tcreened for 5 cancers all negative II
== l : -
NCD Enrollment | 40 Done
—_ = e e — e —— e —— |
T8 Screening l 20 sample senl report awaited |
Water S_arnple ‘ 2 | sample sent r.e_pan awaitedr s '|
! u__________________l_ } L I_
Baliawas : Baraat Ghar
Date ' 55/12004 | Report Ea
| |
e e ——— e —— e — — —y
Doctor Dr. Rawi
OPD 120 General OPD with seasonal wrnptom?
Lab Test HB-104, HIV-8, Mild Anemia and HIV/Hep B all Negative
Hep. B-B
NCD Screening 107 screened for 5 cancers all negative
NCD Enrollment 150 Done
B Screening 20 Sample sent report awaited
~Water Sample 2 "gample sent report awaited

_____-_———'_'__




Subject:-

MUNISTFAL .
CORPORATION

i GURUGRAM,

r.lll-'lll.l-'i‘\lﬁ

MCG&

r-|I-HI||I-'I|J|"..

Fram
Commissioner
punicipal Corporation

Gurugram
To
M/s Alla Therm Limited
431, 1" Flpor, Udyog vihar Phasc-3,
Soctor-20, Gurugram.
Email: info@alfatherm.in
Dated: 23.01.2024

psite at pandhwari in

mMemo MNo. MCG!EE-SBMIEDM}l 22 L‘i|
cost of

ation and Reclamation of EX
MT Municipal Sol
Ltd, [ Phase-l} Tender

isting Dum
id Waste on the risk and

selection of Contractor for Remedi
id- 2023_HRY_ 3p9622_1

cipal Corporation Gurugram For 5.0 Lac

Muni
an Faridabad Pvt.

M/s Ecogreen Energy Gurga

- Memo no. EE-IV/DULB/2024/301 dt. 22.01.2024
n, Gurugr
d 27.12.23 of your lowest T

onveyed as follow: -
ths from the

am and approval of the rates from
gnder rate which

Referance:
mmissionar, Municipal Corporatio

Under the authority of Co
ter negotiation on date

the competent authority i.e. HEWC af
inter alia contains the following terms & Condition are hereby ¢

The time limit for the completion of above work as agreed shall be 8 man

date of commencement, which will be reckoned w.e.f. 24.01.2024.
Sr ! Description Approx. Gty ]_JtatEjUnit [ Total project cost {In
Rs.)

no. |
—— T selection of Contractor Foo| 500,000 MT | 840/- per MT 420,000,000/-

remediation and Reclamation |
of Existing Dumpsite at

Bandhwari in mMunicipal | I
Corporation, Gurugram (Phase- |

I}

General Terms & Conditions: -

be accepted by the agency.

onditions of RFP and Contract agreement shall
ire of ISWM project i.e. M/s Ecogreen

1. All the terms c
d cost of concessionai

The work shall be executed at the risk an
Energy Faridabad Gurugram Put Ltd.

3. The observations and recommendations of the 1aA engaged by MCG shall be adhered by the agency
and all the deficiency shall be removed by the agency. No further payment or the payment pending
{or the work executed shall be made to the agency until all the deficiencies are rectified. The agency
<hall also he responsible for the penalty/ LD as per the provisions of the RFP /Contract agreement for

the deficiency in the wark.
4, The agency shall execute the work of Bio remediation
Rules 2016, CPCB, CPHEEQ, Hon'ble NGT as well as the direct

{rom Lime to time,

of legacy waste as per the guidelines of SWM
ions of the Government issued

Sector-34, Gurugram-122001(Ha ryanaj
sdmeiimcg .gnu.MTuIﬂFrmNn.lﬂnnlaﬂml?

2" Floor C1 Infa Cily,
Vehsilo: v, 100,008
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guarantee for the allotted amount

5. The agency shall deposit additional EMD as well as performance

with in a period of 20 days.

6. At any stage, if during the execution of the work, the guality of th
CPHEEQ/CPCB/NGT norms the cantract shall be terminated and the agency sh
at its own cost.

7. The payment to the agency shall only be done for the actual quantity of the legacy waste
fram the Bhandwari Site.

8. In case if at any stage any penalty,
execution of the work with in time frame,
same shall be levied /recovered from the agency.

9. The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced
quantity of the legacy waste within a period of 1 month.

10. The agency shall make suitable arrangements to cover t
avoid the ingress of water during the rains and to prevent the percolation
water) into the ground water.

11. No payment for the processed waste shall be released to the agency until all the screened fractions
are remaoved from the site and disposed as per the norms.

12. The agency shall install a separate weigh bridge for the measurement of the act
however for his satisfaction he may get the quantity checked by sensors based weighing devices,

MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing
eigh bridge shall be integrated with the ICCC

o work is not found as per the
all roctify the deficiency

removed

ontral Board, Hon'ble NGT due to non

EC is ordered by Pollution C
OfHon'ble NGT the

as per the guidelines of CPCB/CPHEE

he entire waste with impermeable layer to

of the leachate (from rain

val processed,

bridge in presence of person authorized by MCG, W
GMDA and it shall be responsibility of agency.

13. The agency shall install the machinery for the processing of legacy waste which are effective in

processing of the legacy waste and the <creened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened
fractions should meet the narms laid by CPCB, SWM Rules 2016, CPHEEC, Hon'ble NGT or

directions of Government.
14. All terms and condition of tender docum

binding on you.
You will have to submit PERT/Bar chart before starting the work and submit bill of executed work for

ent/RFP and Contract Agreement uploaded will remain

15.

payment.
All statutory deduction will be made as applicable from your bills.
please inform in writing of date of start and date of completion of wark to undersigned,

Payment will be made after the recommendation of monitoring committee/PMU/3rd party (if

16.
17.
18.

applicable).
The work must be started within 2 days of the issue of this work order in consultation with concern

AE/JE of this office and complete the same with your contractual limits. You are hereby required 1o
the agreement within 7 days from the date of issuance of this letter. AE/IE will ensure that

13

execute

the work will be carried out accordingly.

20, You are requested to attend this office for signing of Contract agresment along with necessary

documents,
RDF disposal shall be done at the cement plants with GPS enabled vehicles and all documentary

proofs are to be submitted along with running bill and no payment will be released without proof of
ROF/Inert/Compost/CAD,
22. Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants,

23, Mo third party disposal of RDFF and other fractions shall be allowed.
24. ROF and other fraction siiyl be dispased off with the prior approval of competent authority of MCG

21,

e e

-— o e

2" Floar C1 Infa Clty, Sectar-34, Gurugram-122001(Haryana)
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25.

26,
27.

&

28.

30.

31.
32.

33,

34,

35.

36.

38.
39,
40.
a1.
42,
43.

a4,

_ Affidavits/agreement and valid documen

_Base lines studies of
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and subsequent physical verification.

Al vehicles shall be enabled with GPS e ICCC GMDA and it shall be
responsibility of agency.
Penalty/LD to be imposed due
GPS details of vehicles engaged for
to be provided by the agency.
gill payment will be made aft
format as prescribed by MCG for ex

vehicle with time stamp) through, Gl

and connected with th

to non-extension of time period.
of vehicles

disposal of Bio-soil, C&D, inert and RDF along with RC

in KML format or any ather

port of vehicles (
wing the location of

or verification of GPS re
f monitoring software sho

ample screenshot o
5 Lab/GMDA ICCL.
ts of land fror

1 land owners for inert and compost disposal

W the cnmmitteeﬁmncerned officer from
g of waste in proportion 10 RDF disposal

Il be final.

to be provided by agency.
Physical verification of RD
time to time. Payment will be made as

only. RDF percentage of sampling done
Agency to provide report/contour sUrvey of the actual land reclaimed.
g Hon'ble NGT and all

Agency to ensure that there should be no violation of any order of any caurt
the legacy waste should be processed & disposed off as per SwM Rules-2016 and as per the

guidelines issued by CPCB & HSPCE.
agency shall ensure that fraction arising out of
enriches, C&D waste and inert are being disposed off scientifically as per

the soil enriches/compaost etc. is being done by the concessionaire a
at the RDF is being utilized in the industries/Plants where the conventional fuel

as prescribed by CPCB/SPCE. HefShe shall obtain a declaration fram the
that the fraction arising out of the processed waste is not being dumped

by the cantractor within or outside the MC limit.
Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of
the final product/fractions arising after the Pracessing/Bio-Remediation of the legacy waste should

not exceed the guidelines of CPHEEQ/CPCB/H5PLE etc.

Agency shall ensure that screened RDF should not contain
provided in the RDF guidelines for Grade-1 RDE. The final ROF should be shredded to maximum size

of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the ROF users in covered vehicles in & compacted manner immediately after the processing. No RODF,
hia-garth, C&D waste, inert etc. should be accumulated at the site.

the site including the levelling, contour survey,
the processing of legacy waste be carried out im
ical analysis of characteristics, com position of
ons of the waste, soil etc. be carried out at the earliest.

f the work i.c. before starting, during the execution and after the

bmitted hefore payment.
Han'ble Court and other or in an

F, inert and compost be done b
per actual processin
by MCG will be considered and wi

uch as RDF, compaost/soil
the norms of CPCB. Due
5 per CPCB norms.

the processed wasté 5

sampling of
agency shall ensure th
¢an be replaced with RDF
Officer-in-Charge concerned
in open areas unscientifically

ash/soil content maore than 10% as

drone survey of the area
allocated to you for mediately. Other waste
characterization, physia-chem the waste present at the
site, ground water, every fracti
Photographs of different stages ©
completion of work will have to su
Al directions issued in case of Hon'ble NGT,

Han'ble Court will be strictly followed.
All the applicable approval reguired for the work shall be the responsibility of the Agency.

No Electricity, Waler shall be supplied by the MCG, the agency has to make their own arrangements.
All the provisions directions of industrial safety and health should be strictly complied with.
MCG shall engage an Independent Assessment Agency for the monitoring of the work and the

payment shall be released after the satisfactary recelpt of report from the 1AA.
Make responsible endeavars to maximize the utilizatlon of the waste from the Bandhwari dumpsite

and for this purpose shall ensure that at least 80% of the wasta is utilized/reused by the contractor as

y other case, issued by

1 P

34, Gurugram-12 001(Haryana}
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to produce the product/Output such as soil enricher/compost, recyclables RDF and preducts fram
construction and demaolition waste. 3
45, Sot up processing system flexible enough and convenient for segregat! . el
46. Ensure adeguate power back-up far smooth oparation of the machinery and equipment insta led.
a7. Excavate the existing mined compacted garbage, and sieve the waste through mechanical 5!r.~-.-m|'-,
machines/any other equipment at the cost of the peveloper/Contractor, Ensure the soparation of

different components of dumpe f logacy wastc from the Bandiwarl

Dumpsite.

a8. The waste removed from the dumpsite is to be safely transferred to the treatme

the site. The concessionaire will prepare 3 layout clearly showing the area require
the garbage along with allied activities.

49, The treatment plant should be provided with necessary infrastructiures like security and access
controls/camera monitoring and recording features etc. by the Concessionaire. The agency Hits A
install CCTV cameras at site of work, plant and he has to submit a soft copy in the shape of hard disc

alang with each runming bill,

50. A separate first aid facility will be pravided at th
facility.

51. Provide adequate Aumber of processing machine
the guarterly plan cubmitted for Bandhwari dumpsite.

52. Provide on-site storage facility for various fractions for processing waste.

on of dumping material.

d waste to Maximize the rousc O

nt facility setup at
d for treatment of

e treatment plant within 100 meters of the treatment

for achieving its daily target of handling waste as for

53, The hardware and technology adopted should include but not hmited for the following:-

i.A set of separaling machines with minimum 4 stage screening through sieves 50 as Lo achicve the
fines less than 4 mm cize with maximum concentration and inert limited to10% and the quality of
the ROF ohbtained such meet the parametars of SCF-1 quality as per the ROF guidelines of CPHEEDQ.
ii.Magnetic separator for ferrous metals and scraps.
iil.Size, reduction and screening.
iv.Effective segregation of nanbiodegradable mass like plastic, inert material {conatructlan.ﬂ'de maolition
waste) etc.
U.ColIectionofbindcgradableandorganicmauerﬂawedbyscientificproceﬁsing.
vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary
producer industry, either directly or throu gh appro yed vendors/conce ssionaire.
vii.Deploying of all required inputs viz., MSW collections and handling equipment’s and wvehicles
conveyor’s, JCB, dump site etc. will be Concessionaire’s responsibility.
vili.The plant and rmachineries necessary for each of the above sSLeps will be part of the propasal

submitted to the autharities.-'MC for approval.
ix.Buy preducts from <uch processing, like recyclables refused, Derived fuel will be the property of tne

contractor.
% The Concessionaire has 1o pnsure that all

from the site at the end of the term apart
xi.The Concessionaire will ensure that an online monitoring system would be setup for effective

operations and maintenance of the plant. This will include installation of CCTV camera, electronic
weigh bridges and daily online updating of processing guality of waste. The fecd will be provided L

their respective ULBS.
i Effective Leachate collection and treatment facility.
wiii Maximurn numbers of the suction tankers for ensuring no leachate is accumulated at the projeLt
site as well as in the surrounding areas, 50 that no & vironment impact and inconvenience to the

public takes place.
,J)mﬂ. Zﬂ________————-—'__
7 Floor C1 Info CITY, Sector-34, Gurugra .122001(Haryana)
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the byproducts generated during the term will be cleared

from the insert’s dumpsite in SLF.
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57. Hand over any domestic

58 Carry out Necessary geot

=9.In arder 1o preve

ble for ¢ro

ation ang m
L for sayip

AlMenange
*ECUlive park
onsible ang

of infrnstruu:turns, facilities,
age, ﬁll’.‘ll'lng the 5Eﬂr£’ﬂﬂlﬂd rrat
nents, whiich my

. ; entitled o koep the procped
L I
al was|e and insery, ¥include but nat limited to RDF,

amenities, al thair own
erials,

from the sale of all the
Compast, CED waste, hazardous
aned Maximize y
filling of low-lyi
Waste such
Waste

1 Incrt wast S inertfprul:cz‘.sing, reject
ng 2 king of i
B areas (If applicable as per the law of | j mCE D Sk Blaee

as physical ¢ : ] : of roads ete. Hazardouys
» themical, biological, feactive, toxic, flammable, explosive or corrosive

d s S [Manage:::r:::nr =orting of scgregation, shall he handling as per the hazardous
nd Traﬁshnundary Maovement) Rules, 2015,

hazardous waste/biomedical wa
5t hinmedfcal;’hazardous waste
ement Rule 2016.

echnical surveys for con
itigate any effect on the
nt environmental impae
Buidelines for developm

SCEregation to the nearp

ste if found during excavation sorting/
Biomedical Waste Manag

facility which shall be handled as per

sidering the hydrolegical and flooding potential at
activates during Bio-mining In the Janitary landfill.

t of the activities as per the Solid Waste Management
ent of landfill as per schedule-1 of the said Rules.

sites, in order to m

Rules, 2016 adopt

60. Leachate System: The Contract Shall:

Hif.

a)
i3]

"

!

Vi,

Construct leachate collection system/tanks/and provide a leachate collection netwark.

Ensure that the leachate from the Bandhwari Dump site is carried tg the leachate collection tank
without any stagnation (except in storage/holding tanks, and

Ensure overall design of the leachate system/
that there is no per collation the leachate into
any waterbaody,

Strom water drainage system in such 3 manner as to ensure that :-
Itis independent form the leachate system,

The run-off rainwater from the hinterland does not enter
area.

There is no stagnation of rain water on the site,

leachate collection tank should be such to ensure
the ground and it does not come into contact with

the solid waste storage and processing

Quality Control laboratory. The contractor shall _pr!:ln'.ride a quali:cy_ mn"r‘fl laboratory wiFh the
cquipments adequate to carry out the tests pertaining to mml'uﬂpall solid waste analysis and
charactenzation, leachate guality, air quality, maturity test for residual inert matter ete, as per th:us
Solid waste management rule 2016. In the all:ernatiue,l.theblmlmran‘.l or may also get the aforesaid
3 ne for any other registered laboratory under applicable law. :
'lrf;:: d;?mr:p?nms:ing and post-processing rejecl:ﬂnslcrtﬁ shall be handled as dpe;-. 532:1 r_::f:;
management Rule 2016. In case a sanitary land fill is reguired to be cnnslrruclfi i tu:n“wp i
processing reject and insert shall will limited to a maxlmufm of 10% of tota wasrlfe: e M;nicrpam
case, the land filling area for scgregated we stand residues SIhEIII be Eatr-l mjnntracl‘.l:rr e
Corporation, which shall he a part of the prol-er.rl siLe, Addlliﬂr‘llaﬂz‘fal':; Eefﬂm e
responsible for closure of Bandhwari dumpsite according to 5Wik Ru Falent e
exit for the project. The contractor shall liable to pay .ﬂ penalty lfe'?lunl::r{ceed o
processing fees the processing reject/inerl in the sanitary lﬂndlt Ib R il e
10%. The inert waste material from the processing waste sha DE ::_ wﬁl e L
designed and calculated lor the disposal of sgrlwnslr} loader and Doz

_.II.!'J.. ) R

A
2" Floor C1 Infa City, Sector-34, urugram—lzzuﬂllill-::g;r;a‘j
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and leaving the inorts for the processing landfill area.

It is Necessary to reprafile the waste mount to the designated grade, elevation and slopes avoid see
Page of the materials.

As a final cover to a completed disposal facility at least S layers form the bottom to top, i.e. gas
drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided.
The post closure management activities will be carried out continuously ager dump site closure

such as, monitoring of environmental condition with in and surrounding aeration as extraction & as
woll Moniloring of sail cover,

Vegetation should pe Planted in the top cover and adequate provision for irrigating the plant
should be magde.

Like for ather sanit

g ary landfills in the country. gost ol sure plan for this 5LF should also be given
highlighting the res et

ponsibilities of different stakeholders.

Provide fire Protection measyreas and safety equipment,

Frovide utilities

such as
facil

ities for workers)
Provided ang safety pr
Frovide SeCUrity arran

drinking water facilities and sanitary facilities (preferably washing/bathing
and lighting arrangements fo

o r easy operation during night hours shall be
ovisions including health inspection of warker at site shall be carried our.
Eements for the planned project sita machinery, equi

G : ment etc. At the cost
of the ﬂEVEIﬂpErﬁcgntractOr_ ) i BGUIp

b the project site and the land partition
are marke_d by the municipal Corporation for disposal of the residues and rejects.

Entrance into the project site from autside the site shall be restricted to ong point. Howowver,
several emergencies exist may be provided.,

Access to the Rroject site provided by Municipal Corporation shall

sy movement of vehicle etc. from o
polluting process in order to

have to be maintained by the
utside,

Set up an eco-friendly and non- reduce the impact of the dumping site

in the adjacent areas.
S5et a soil and ground water baseline so that the same will
and Remediation of the Bandhwari Cumpsite,

Monitor ground water quality, work zene, air quality and ambient air qualit
site from authorized laboratory/agency and submit the
Maonitor and measure noise level at
surrounding area.

Keep track of the progress of its activities and establish 3 datab
order to optimize its activitics,

Involve community participation and discuss with the citizens community.
flow of informatian,

Complete the work within the time period stipulated in the cantract, subject to terms and
condition in the contract at the end of the terms the contractar shall vacant the Banchwari
Dumpsite, as the case may be, along with its equipments and facilities use and handover tha. Su

reclaimed area and Jor the sanitary landfill with without cleaning any Compensations of whatever
nature,

be available to evaluate Post big-mining

¥ MOMILOring within the
report on monthly basis,

the site and interface of the facility with plam boundary and
ase and update on a regular basis in

In order 1o ensure a free

62. Weighment System

o "\m)\

? 'Floor C1 Info City, Sectar-34, Gurugfam-12?0:::3::1'2.1::1’?;!:;61
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LINC contractor shall i
provid i i
Rt 2 sl t; wmghbndi‘;o 10 measure quantity of various components of waste at
insert going aut of lhe I.".z:mdl":ﬂS o 5Urt|n|lg and sogregated material, RF, composite material and
Dumpsite. Provided however, the contractor shall ensure that a

maximum of 20% . :
landfill site. £3sing rejects are landfilled in the Sanitary Landfill at the Sanitary

Wari
only of the prac

i The contractars shall
reports should be g
required, but manda

ensure that weighbridge is fully online electronic, where in data of online

enerated. Online data shall be provided to the authority as and when

_ . tory on monthly basis. It should alse have CCTV surveillance system.

'"-W'I"‘_Ight..':rldf’;ﬂ should be calibrated as per the OEMs manual and fortnightly reviewed by
amhﬂ“'_ﬂ- In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

63. Payment Procedure:

During the payment of the bills of the work executed by the agency following enclosures be verified
in true letter and spirit: -

Real time photographs reflecting the area/land reclaimed by processing of the existing legacy
waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no
further waste shall be allowed to be dumped at there claimed land.

Contour sheets prepared with the help of total stations / drones or with latest available
technologies, reflecting the volume of waste reduced by bio remediation and the same should be
tally with the guantity of weight processed taken in the bills.

Before every payment of the bill the agency is required to conduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE and signed at the site under surveillance of the IP based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be

recorded by the Engineer in Charge.

64, Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.

Excavate the existing mixed compacted garbage and sieve the waste through mechanical sieving
machines/Any other equipments at the cost of the developer/contractor,

The contractor shall take necessary steps and process to minimize Envirenmental pollution while
carrying out remediation/reclamation of legacy waste at Bandhwari dumpsite. The contractor shall
take all responsible steps to ensure that there is control of odor, dust and treatment generated
leachate, flies, rodents and bird menace and fire hazards in and around the Bandhwari dumpsite
during the peried of reclamation.

The contractor shall in ensure processing of the legacy waste in accordance with CPCB Guidelines
for handling legacy waste (Old Municipal Solid Waste date, March 2020] along with SWM Rule
2016(as amaended Time Lo time).

Setup mechanical segrogation and compast recovery facility.

Sot up an eco-friendly and nen-polluting pracessgng system in order to reduce the impact of the

(% III'J""'1.
P
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n ufdumped material.

dumpsite on Lthe adjacent arca. tio
ient for segregatl
nien sailable to €v2

i Conve
cm flexible encugh <ame will be 2

Setup a processing sysl 4

Sot as oil and ground water base lines on that the ety | ;

mining and Remediation/Reclamation of the Bandhwar LU lity with plant boundary an
at Lhe site and inter face of the facility

Monitor and measure noise level
gular hasis i

e and update on 3 €

surrounding arca, | b.
Keep track of the progress of its activities and establish a databas

order to optimize its activities. | |

he hvdrnlugical and flooding potential at

terms of leachate

Carry out necessary geotechnical survey for considering t et
ites, in order to miti ; witics during Bio-MIning
sites, itigate any cffect on the activitl o ldachde yenerated at

transport. The agency will also ensure collection, treatment and dispos
site by using suitable technelogy as per CPCB norms,
Segrogate the excavated garbage in the land portion ea
as possible at the cost of the Developer/Contractor maximize the sep2
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separa
generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsitc.
Provide on-sites to rage facility for various fractions of processed Waste.
The contractor shall make reasonable endeavors to maximize the utilization of the waste from [h;:
actor shall

Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contr
from the Bandhwari Dumpsite

make reasonable endeavors to maximize the utilization of the waste
and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor 50 o
to produce product/outputs such as soil enricher/compost, recyclables, ROF and products from

construction and demolition waste.
Deal with pre-processing outputs such as ADF. Target to generate compost from the biodegradable

component of the Waste at the Bandhwari Dumpsite.
while reclaiming and excavating MSW from the present open dumpsite following aspects must be

rmarked. Into as may kinc sand categorncs
ration of recycleable viz.
tion of compaonents for

handled carefully.
Exposure to hazardous material, leachate, gases, odor etc.
Contaminated wastes that may be uncovered during reclamation operation require special

handling and disposal requirements.
Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and

other gases which cause sex plosion and fire.

The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects
and maximize the usage of such inert waste including but not limited to marking of curb side
blocks, filling of low lying areas, construction of road etc.

Be responsible for the sale and marketing of recovered materials to appropriate venders.

Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide
adequate number of processing machines from achieving its daily target of handling at least 3500
MT of waste per day or above so as to achieve the total reclamation of land up to 10th Feb,2024

based on the estimated quantum of waste at Bandhwari Dumpsite.

Provide weighbridge to measure the gquantity of various components of waste at dumpsite.
Processed in terms of sorting and segregated materials, RDF, compost material, and inert going out
of the Bandhwari Dumpsite.

Carry out leveling of the earth surface by bulldozers or any other earth moving equipment deploy
the necessary manpower, materials, equipment, tools and construction of plants and sheds and

creation of facilities for handling, separation, segregation and storing for the eperation of the plant.
project site, machineries, equipment etc. at the cost

Pravide securily arrangements for the planne

e __.wll_

2" Flaor C1 Info Cily, Sector-34, Gurugram-122001(Haryana)
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of the Developer/Contraclor.

Legacy C&D waste if found during excavation, sorting/scgregation and final disposal of such legacy

c&D waste shall be the sole responsibilily of the contractor. The contractor shall be free to explore

alternate use for C&D waste as per the C&D waste rules 2016. Further, if the said C&D waste is
to be not properly disposed of, the

nd to be lying around the Bandhwari dumpsite or found
dance with the terms of the

fou
ed for the same in accor

contractor shall be liable to be penaliz
Contract.

Hazardous waste such as physical, chemical, bio
corrosive waste, if found during excavation, sort
hazardous and other Waste (Management and trans
Handover any domestic hazardous waste/biomedical waste
sorting/segregation to the nearest biomedical hazardous waste facility. This W

as per biomedical waste management Rules.

logical, reactive, roxic, flammable, explosive ar
ing or segregation shall be handled as per the
boundary mMaverment) Rules.

if found during gxcavation,
aste shall be handled

65. Completion and Exit
g dumpsite shall be completed up within 1

emediation and reclamation of gxistin

month positively i.e. up to 10" Fehb, 2024
anditions in the Cantract, at the end of the

Subject to terms and ¢

the Bandhwari Dumpsite and/ or the sanitary Landfill Site, as the case
eguipment and facilities used and handover there claimed area and fort
without claiming any compensation of whatever nature.

incentives/Bonus @& (1%) one percent of the contract value per month subject to maximum of five
percent of contract value for early completion shall be paid to the contract or if complete the work

before the prescribed time frame.

The work of r
term, the Contractor chall vacate

may be. Along with its
he sanitary landfill Site

66. Penalties/liquidity damages: -
etion of the controcl, liguidate g_amaggs@f_'ﬂ,sﬁﬂ half percent of the
oximum of {103%) ten percent of contract value

In cose of delay in compl
domages mentioned in the work contract shall

contract value per week af delay subject to @ m
should be levied on the contractor. The penalty
helevied an the contractor in addition to these penalties.

for Commissioner,
Municipal Corporation
GuUrugram

Endst No: FE-SBM/MCG/2024/ 2 SRy Dated: 23.01.2024
to information & necossary action.

A copy of the above is forwarded

a} Ld. Commissinner, rAunicipal Corporation, GUrugram.

) Addl. Commissioner, nunicipal Carporation, Gurugram.

¢) Chicf Engineer, Municipal Corporation Gurugram.
d) Superintending Lnginecr, Municipal Corporalion Gurugram.
o] Jaint Commissioner-5 BM, Municipal Corporation, Gurugram.

e ———

Sector-34, Gurugram-lzzﬂuI{Haryana}
im t@ml:g.gnu.lnlnlll'rmNu. 1800180181
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f) Consultant-SBM, Municipal Corporation, Gurugram. :
g) Concerned Assistant Engineer-SBM with the direction ction ity

and execute the work as per RFP and Contract Agreement.

to comply the above mention dire

?L Executive ENgINE

or Commissioner,

Municipal Corporation
Gurugram

-




From

MC

{0 T T R A e L) B L e B oA PA

Commissinne:

Municipal Corparation

Gurugram

To

M/s Daya Charan and Caompany
D-2/96, lanakpuri, Now Delhi.

Email: saurabhapparwal 2020@pmail.com
Mob.No. - 9871698969,

Memo No. MCG/EE-SBM/2024/D 2.2 ¥

Subject:- Selection of Contractor for Remediation and Reclamation of Existing Dumpsite at Bandhwari in
Municipal Corporation Gurugram For 5.0 Lac MT Municipal 5olid Waste on the risk and cost of
M/s Ecogreen Energy Gurgaon Faridabad Pvt. Ltd, ( Phase-ll) Tender id- 2023 HRY_308710_1

Reference: - Memo no. EE-IV/DULB/2024/301 dt. 22.01.2024

Dated: 23.01.2024

Under the autharity of Commissioner, Municipal Corporation, Gurugram and approval of the rates from
the competent authority i.e. HPWC after negotiation on dated 27.12.23 of your lowest tender rate which
inter alia contains the following terms & Condition are hereby conveyed as follow: -

| Sr
«no.

Description

1.

Selection of Euntratt:}r for
Remediation and Reclamation
of Existing Dumpsite at

Bandhwari in Municipal |

Corporation, Gurugram (Phase

1)

NOTE: -
As per directions given by HPWC that work of agency in this contract be limited to 3.0 lac MT

only whereas decision regarding the balance 2.0 Lac MT will be taken after reviewing the
performance of remediation of 3.0 Lac MT legacy waste.
The time period given as per the RFP is 8 months for 5.0 lacs MT, accordingly time limit for the
completion of above quantity of 3.0 lac MT shall be 5 months from the date of commencement,

which will be reckoned w.e.f, 24.01.2024.

General Terms & Conditions: -

Approx. Gty. : Rate /Unit | Total project cost (In
| Rs.)
T3.00,000 MT | 840/-PerMT | 252,000,000/-

1. All the terms conditions of RFP and Contract agreement shall be accepted by the agency.

3. The work shall be executed at the risk and cost of concessionaire of IS

Energy Faridabad Gurugram Put Ltd.

3. The observations and recommendations of {he IAA engaged by MCG shall be a

WM project i.e. M/s Ecogreen

dhered by the agency

5 Floor C1 Info City, Sector’34
Websiln: www. Moo, gov.m

; durugram- 122001(Haryana)
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10.

11.

12.

13,

14,
15.
16.
17.
18,

19.

20. You are requested to attend this offige for signing of Contract agreement alon
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and all the deficiency shall be removed by the agency. No further payment or the payment Pending
for the work executed shall be made to the agency until all the deficiencies are rectified, The agency
shall also be responsible for the penalty/ LD as per the provisions of the RFP /Contract agreement for
the deficiency in the work,

The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of Swiy
Rules 2016, CPCB, CPHEED, Hon'ble NGT as well as the directions of the Government 155ued
from time ta time,

The agency shall deposit additional EMD as well as performance guarantee for the allotted amount
with in a period of 20 days.

At any stage, if during the execution of the work, the quality of the work is not found as per the
CF’!—IEEDICPCB!NGT norms the contract shall be terminated and the agency shall rectify the deficiency
at its own cost.

The payment to the agency shall only be done for the actual quantity of the legacy waste removed
from the Bhandwari Site.

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT due to non
execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/Hon'ble NGT the
same shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced
quantity of the legacy waste within z period of 1 month.

The agency shall make suitable arrangements to cover the entire waste with impermeable layer to
avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain
water) into the ground water.

No payment for the processed waste shall be released to the agency until all the screened fractions
are removed from the site and disposed as per the norms.

The agency shall install a separate weigh bridge for the measurement of the actual processed,

however for his satisfaction he may get the quantity checked by sensors based weighing devices,

MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing

bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC

GMDA and it shall be responsibility of agency.

The agency shall install the machinery for the processing of legacy waste which are effective in

processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,

SWh Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed

by the agency from any independent agency/ reputed institute the characteristics of the screened

fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEQ, Hon'ble NGT or

directions of Government. .
Al terms and condition of tender document/RFP and Contract Agreement uploaded will remain

binding on you. ‘ §i=d -
You will have ta submit PERT/Bar chart before starting the work and submit bill of executed work for
payment. _

All statutory deduction will be made as applicable from -,rnur_bﬂis. s

Please inform in writing of date of start and date of completion of work to un!dnrslgnr: . e B
Payment will be made after the recommendation of monitoring committee/PMU/3rd party

applicable).

The work must be started within 2 days of the
AE/IE of this office and complete the same with your contra _
execute the agresment within 7 days from the date of issuance of this
the work will be carried out accordingly.

issue of this work order in consultation with concern
ctual limits. You are hereby required to
lotter. AE/IE will ensure that

g with necessary

e

2" Floer C1 Info Clty, Sector-34, Gurugfam—lzzuuatsllil;nrfaalr;a}
Wabsite: www.men qow.in § dmeg@imeg gav.inTallFreeio. 1



21,

22
23.
24.
25.

2B,
_GPS details of vehicles engaged for dispos

28,

29.

30.

I,
34,

33.

34,

35t

36.

3

38,

38, All directions issued in case of Hon'ble NGT,

ML T LR T

a1l documentary

be released without proof of

documents.
RDI disposal shall be done at the cem ibled vehicles and
proofs are te be submitted along wilth ru

ROF/Inert/Compost/CaD.

Agency required to submit RDE disposal LOIfAgreement with cement kilns/power plants
Ne third party disposal of ROF and other fractions shall be allo
EDFE and other fraction shall be disposed off with the priar appr

and subsequent physical verification.
All vehicles shall be enabled with GPS and connected with the ICCC GM

responsibility of agency.
on of time periad. .
DF aleng with RC of vehicles

penalty/LD to be imposed due Lo non-extensi
al of Bio-soil, C&D, inert and R

cnt plants with GP5 o
inming bill and no payment will

wed,
oval of competent authority af MCG

pA and it shall be

KML format or any ather

to be provided by the agency.
of GPS report af vehicles (in
acation of

gill payment will be made after verification

format as prescribed by MCG for example screenshot of manitoring software showing the |
vehicle with time stamp) through, GIS Lab/GMDA ICCC. .
Affidavits/agreement and valid documents of land from land owners for nert and compost disposal
to be provided by agency.

Physical verification of RDF, inert and compost be done by the commit
time to time. Payment will be made as per actual processing of waste in proportion to
only. ROF percentage of sampling done by MCG will be considered and will be final.

Agency to provide report/contour SUrvey of the actual land reclaimed.
Agency to ensure that there should be no violation of any erder of any court & Hon'ble NGT and all

the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the

guidelines iseued by CPCB & HSPCB.

agency shall ensure that fraction arising out of the processed waste such as RDF, compost/soil
enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCB. Due
sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms.
Agency shall ensure that the RDF is being utilized in the industries/Plants where the conventional fuel
can be replaced with RDE as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.
Agency shall ensure the standards such as maoisture contents, ash content, size, soil contents etc. of
the final pmduct,-’fra:tians arising after the Processing/Bio-Remediation of the legacy waste should
not exceed the guidelines of CPHEEQ/CPCB/HSPCE etc.
Agency shall ensure that screened RDF should not contain ash/scil content more than 10% as
provided in the ROF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the samc should be properly balled and transported to
the RDF users in covered vohiclos in a compacted manner immediately after the processing. No RDF,

bio-earth, C&D waste, inert eic. should be accumulated at the site,

Basc lines studies of the site including the levelling, contour survey,
allocated o you for the processing of legacy waste be carried out i
characterization, physio-chemical analysis of characteristics, composition of

site, ground water, every fractions of the waste, soil etc, be carried out at the carliest.
Phatographs of different stages of Lhe work I.c. belore starting, during the execution and after the

Completion of work will have to subimitted before payment.
Hon'ble Court and other or in any other case, issued by

Hon'ble Court will be strictly followed. S

tee/concerned officer from
RDF disposal

drone survey of the area
mmediately. Other waste
the waste present at the

hoy
2" Flnor C1 Info City, Sectur?g?:}lﬁurugram-122(]01“ laryana)
Websile: www,meg,po.in ::rlmrﬁ]!m:g.gnv.ln'inlll-ruuNu.1SUEIEDIBI.'H
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40. All the applicable approval required for the work shall be the responsibility of the Agoney.

41. No Electricity, Water shall be supplied by the MCG, the agency has to make their own arrangements.
42. All the provisions directions of industrial safety and health should be strictly complied with,

43. MCG shall engage an Independent Assessment Agency for the monitoring of the werk and the

payment shall be released after the satisfactory receipt of report from the IAA.
44,

Mﬂk;? responsible endeavors to maximize the utilization of the waste from the Bandhwari dumpsite
?':d 2;1*"15 Purpose shall ensure that at loast 80% of the waste is utilized/reused by the contractor as
produce the praduct/Qutput such as soil enricher/compost, recyclables RDF and products from

construction and demolition wasta,
45, Setup processing system flexible en
46. Ensure adequate power
47, Excavate the existing

ough and convenient for segregation of dumping material.
bac;:-up for smoath operation of the machinery and equipment installed.
B iaire: oth mixed compacted garbage, and sieve the waste through mechanical sieving
different cﬂr:pcn;nrt:i?rgmﬁmdat the cost of the Developer/Contractor, Ensure the separation of
umped waste to maximize the r T
Dumpsite., e the reuse of legacy waste from the Bandhwari

48. The waste r i

emoved from the dumpsite is to be safely transferred to the treatment facility setup at

the site. Th ionai i
¢ o mnces.smnanre will prepare a layout clearly showing the area required for treatment of
the garbage along with allied activities.

49. The treatment plant should be provided
controls/camera monitoring and recording
install CCTV cameras at site of
along with each running bill.

50. f'. 5f=i.pa rate first aid facility will be provided at the treatment plant within 100 meters of the treatment

acility.

51. Provide adequate number of processing machine for achieving its daily target of handling waste as for
the quarterly plan submitted for Bandhwari dumpsite.

52. Provide on-site storage facility for various fractions for processing waste,

with necessary infrastructures like security and access
features etc. by the Concessionaire. The agency has lo
work, plant and he has to submit a soft copy in the shape of hard disc

53. The hardware and technology adopted should include but net limited for the following:-

i.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the
fines less than 4 mm size with maximum concentration and inert limited to10% and the guality of
the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEED,

ii.Magnetic separator for ferrous metals and scraps. .

iii.Size, reduction and screening.
iv.Effective segregation of nonbiodegradable mass like plastic, inert material {construction/demalition
waste) etc.

v.Collectionofbiodegradableandorganicmatterflawedbyscientificprocessing.

vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary
producer industry, either directly or through approved vendors/concessionaire.
vii.Deploying of all required inputs viz, MSW collections and handling equipment’s and vehicles
conveyor's, JCB, durnp site etc. Will be Concessionaire’s responsibility.
viii.The plant and machineries necessary for each of the above steps will be part of the proposal
submitted to the authoritics/MC for approval.
ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the
contractor. _

%.The Concessionaire has to ensure that all the byproducts generated during the term will be cleared
from the site at the end of the term apart from the insert's dumpsite in SLF. [

Xi.The Concessionaire will ensure that an paline monitoring system would be setup for effective

o

2" Floor C1 Info Clty, Sedor-34, Gurugram-122001(Haryana)

Website: yyw.meg.ggvan dmegimeg.gov.inTallFreeNo. 18001801817
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ﬂpilarai'lﬂns and maintenance of the plant. This will Include install
weigh bridges and daily online updati
their respective ULBS.

xii.Effective Leachate collection and treatment facility.

xiil.Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the project

site as well as in the surrounding areas, so that no cnvironment impact and inconvenience 1o the
public takes place.

. : ation of CCTV camera, electronic
ng of processing quality of waste. The feed will be provided to

54, Be responsible for creation and maintenance of infrastructures, facilities, amenities, at their own
risk and cost, for saving, the executive garbage, storing the segregated materials.

25. The contractor shall be responsible and entitled to keep the proceed from the sale of all the
recovered companents, which may include but not limited to RDF, Compaost, CRD waste, hazardous
waste, medical waste and insert.

56. The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject
and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and Transboundary Movement) Rules,2016.

57. Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/
segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016.

58. Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

59. In order to prevent environmental impact of the activities as per the Solid Waste Management
Rules, 2016 adopt guidelines for development of landfill as per schedule-l of the said Rules.

B0. Leachate System: The Contract Shall:

i.  Construct leachate collection system/tanks/and provide a leachate collection network.
i Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and
ii.  Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody.
iv. Strom water drainage system in such a manner as to ensure that :-
a) Itisindependent form the leachate system.
5] The run-off rainwater from the hinterland does not enter the solid waste storage and processing
area,
¢} There is no stagnation of rain water on the site.

v. Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments adequate te carry out the tests pertaining to municipal solid waste analysis and
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this
Solid waste management rule 2016, In the alternative, the contract or may also get the aforesaid
test done for any ather registered laboratory under applicable law.

vi. The pre-processing and post-processing reject/inserts shall be handled as per solid waste
management Rule 2016, In case a sanitary land fill is required to be constructed, the disposal of
processing reject and insert shall will limiteq to a maximum of 10% of total waste quantity, In this

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Wabsile: www.meq.qov.in ' dme@imeg.gov.inTollfreeNa. 16001801817
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€ase, the land fillin
B area for sepro ated i .
Corporatign, Which! ot Breg we stand residues shall be o

be a part of the Proj
_ ject site. Add
I‘L"E_-pl:mmbh: for closyre of Bandhwari dumpsite
exit for the Project. The ¢

Processing fees the proe

10%. The inert waste material from the proc

dESiEnEE! and calculated for the disposal of sye
and leaving the inerts for

Itis neces i
o Gfih?::;::;:“l'ﬂ the waste mount 1o the designated grade, elevation and slopes avoid see
As a final cover to
drainage layer, geo
The post closure
such as, maon
well monitor

ar marked by Municipal
itionally, the econtractor shall be
according to SWM Rule 2016 before completion and
10 pay a penalty equivalent to 2 times the quoted
the sanitary land fill exceed the maximum limit of
35ing waste shall be recognized back in the arca

h waste loader and Dozer will be involved for Saring
the Processing landfill area,

- ; g

completed I:!IS[.‘IUSE” Facility at least 5 layers form the bottom ta tap,
me brane, drainage layer clay layer and reve
Management activities will

itoring of environmental conditj
ng of s0il cover.
Vegetation should be pl i

planted h isi igati
e In the top cover and adequate provision for Irrigating the plant
Like for other sanitary
highlighting the respon

e, gas
Eetation layer, should be provided
be carried ouy tontinuously ager dump site closurg

on with in and surrcunding aeration as extraction & as

I_arfdf.:lls in the country, post closyre plan for this sLF should also be given
sibilities of different stakeholders,

Provide fire Protection measures and safety equipment,

p":f"'ri"f"! utilities such as drinking water facilities angd sanitary facilities {preferably washing/bathing
facilities for workers) and lightin
provided and safety provisions i
Provide security arrangements
of the developer/contractor.
Adequate lighting system for the working area as well as to the access ways shall
developer/contractor and municipal Corporation will nat rajse any objection for t
Adequate measures to avoid trespassing shall be taken by the municipal authority.
The contractor will provide fencing along the perimeter of the project site and the land partition
are marked by the municipal Corparation for disposal of the residues and rejects,
Entrance into the project site from outside the site shall be restricted to one point, However,
several emergencies exist may be provided. _ v
Access to the project site provided by Municipal Corporation shall have to be maintained by the
developer/Contractor to have easy movement of vehicle etc. from outside.

7 i in order to reduce the impact of the dumping site
Set up an eco-friendly and non-polluting process in o
in the adjacent areas. : - bl
Set a soil and ground water baseline so that the same will be available to evaluate po | E
and Remediation of the Bandhwari Dumpsite. . ; . R In  e
Monitor ground water quality, work zone, air quality and ambient air qu_;n!:-,r monitoring wi

. : i rt on monthly basis.

site from authorized laboratory/agency and submit the repo ke facllity with. plant boundary/and
Meanitor and measure naise level at the site and interface of the facility
surrounding area. i Ao an 8 e
Keep track ?Jf the progress of its activities and cstablish a database and update on
arder to optimize its activities. . . o) .
Involve community participation and discuss with the citizens community

flow of information. &
e

be arrange by the
he same,

gular basis in

i ordor to ensure a freo

> = Haryana)
- r-34, Gurugram-122001( :
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iRl Es koA kA

he contract, subject ta terms and
tor shall yvacant the pandhwari
and handover the. Sir
ations of whatever

fg:;?tl::: i:“—;h‘-'-'ﬂrk within the time period stipulated in t
: e contract at the end of the terms the contrac
D'Um!:umer as the case may be, along with ils equipments and facilities use
reclaimed arca and for the sanitary landfill with withoul cloaning any Compens

nature.
62. Weighment System
s of waste at

f various component
material and

RDF. composite
contractar shall ensure that 2
anitary Landfill at the sanitary

i The contractor shall provide weighbridge to measurc guantity ©
dumpsite is processed in terms of sorting and segregated material,
insert going out of the Bandhwari Durnpsite. Provided howcver, the
maximum of 20% only of the processing rejects are tandfilled in the 5

landfill site,
.. The contractors shall ensure that weig

reports should be generated. Online
required, but mandatory on monthly basis. It should also have CCTV
ted as per the DEMs manual and

i Weighbridge should be calibra
authority. In case of breakdown the weighbridge, it should be rectifi
the period, weighing should be done at private weighbridge approved by th

a of online

¢, where in dat
and when

nline electroni
avided to the autharity as
surveillance system.

fortnightly reviewed by
ed within 24 hours during
e authority.

hbridge 15 fully o
data shall be pr

63. Payment Procedure:
s be verified

i, During the payment af the bills of the work executed by the agency following enclosure

in true letter and spirit: -

Real time phcmgraphs reflecting
waste. Permanent pile stones sha

e shall be allowed to be dumped 2
of total s

duced by bio remediation

ed by processing of the existing legacy

the areafland reclaim
the reclaimed land and no

|| be installed at the boundaries of

t there claimed land.
tations / drones or with latest available

and the same should be

further wast

sheets prepared with the help

technologies, reflecting the volume of waste re
tally with the quantity of weight processed taken in the bills.

. Before every payment of the bill the agency Is required to condu
volume reduction should be reflected against the guantity processed by the agency.

v. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE and signed at the site under surveillance of the IP hased CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified fram the video footage of |P based CCTV

cameras and during the payment of the bills, certificate of verification of the same shall be

recarded by the Engineer in Charge.

jii. Contour

ct the contour survey and the

64. Scope of Work: -

undertake following activities.

Contract, the Contractor shall
he waste through mechanical sieving

ape and sieve t

i the developer/cantractor.
ize Environmental pollution while

The contractor shall
ent generated

Upon execution of the Draft
Excavate the existing mixed compacted garb
machines/Any other equipments at the cost o
The contractor shall take necessary steps and process to minim
carrying out remediation/reclamation of legacy waste at Bandhwari dumpsite.
take all responsible steps to ensure that thera ic control of odor, dust and treatm

- i
E"JIosrur::i Infa Cltv,_Sr:ctur—jd?fs Jgram-lzzﬂm{Hawana} ;
ehsile; weww, kg 0ov,in f dmef@meg.gov.nTollFreeio, 1B001B0181Y

¥



i

i,

Vi,

wii.

wiii.

Xi.

xii.
a)

b)

Xiii,

a]
b)

£l

Xiv.

XV,
xvi.

1459 =

MUCIER
CcCOR
MC G it

M rA

TE R N Y LR |.'..||r.‘III!'-I

ri dumpsite
leachate, “iﬂS, rodents and bird menace and fire hazards In and around the Bandhwari d B
during the period of reclamation. o dance with CPCB Guidelines
The contractor shall in ensure processing of the legacy waste in accorte | ith SWh Rule
for handling legacy waste (Old Municipal Solid Waste date, March 2020) along Wi
2016(as amended Time to time),
Setup mechanical segregation and compost recovery facility. )
St up an cco-friendly and non-polluting processing system in order to reduce the imp
dumpsite on the adjacent area.
Setup a pracessing system flexible enough Convenient for segregation of dumped material.
Set as oil and ground water base lines on that the same will be available to evaluate post bio-
mining and Remediation/Reclamation of the Bandhwari Dumpsite.
Monitor and measure noise level at the site and inter face of the facility with plant boundary and
surrounding area.
Keep track of the progress of its activities and establish a database and update on a regular basis in
order to optimize its activities.
Carry out necessary geotechnical survey fer considering the hydrological and flooding potential al
sites, in order to mitigate any effect on the activities during Bio-Mining in terms of leachate
transport. The agency will also ensure collection, treatment and disposal of leachate generated at
site by using suitable technology as per CPCB noerms,
Segregate the excavated garbage in the land portion earmarked. Into as may kind sand categories
as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for
generation of Refuse Derived Fuel [RDF)from the Bandhwari Dumpsite.
Provide on-sites to rage facility for various fractions of processed Wasta.
The contractor shall make reasonable endeavors to maximize the utilization of the waste from the
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reascnable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor so as
to produce productfoutputs such as soil enricher/compost, recyclables, RDF and products from
construction and demoelition waste.
Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable
compeonent of the Waste at the Bandhwari Dumpsite.
While reclaiming and excavating MSW from the present open dumpsite following aspects must be
handled carefully.

Exposure to hazardous material, leachate, gases, odor ete.
Contaminated wastes that may be uncovered during reclamation operation reguire special

handling and disposal requirements. i3
Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and

other gases which cause sex plosion and fire. _
The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects
and maximize the usage of such inert waste including but not limited to marking of curb side
blocks, filling of low lying areas, construction of road ctc. : |

Be responsible for the sale and marketing of recovered materials to appropriate uunq?u. .

Be responsible for creation and maintenance of infrastructure, fﬂl:”il.‘itlrs and a.menmes for smvf::g:
the excavated garbage and storing the segregated materials etc. at their own risk '.]nd c-::T.t.‘Ptra;; u;
adequate number of processing machines from achieving its dai.l\r‘l.nrget of handlmgl ;:hﬂ;:h S
MT of waste per day or above so as to achieve the total reclamation of land up to ;

based on the estimated quantum of ,gm at Randhwari Dumpsite.
..4"'-'-’.'. e ————— T

act of the
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Provide wei i
Bhbridge to m

e casure the quantity of varlou

o b _ 5 components of waste at dumpsite.
A bl Bregated materials, RDF, compost material, and inert ROing out
C:irr-,,r out leveling of the carth surface by
Lhe n_e-:nssar',r Manpower, materials equi
creation of facilities for handling :

bulldozers or any other earth maving equipment deploy
! pment, tools and construction of plants and sheds and
Provide security arrangements faffﬁzral"““- LEEFEFatiDIj and storing for the operation of the plant.
of the Developer/Contractor. planned project site, machineries, equipment etc. at the cost
R et ciin e responsibility of the contractor, The cor'llr:lclof shall he. free to exp-lnr_e
e e :.'it:: as per the .C&D waste rules 2016, Further, if the s.:n{_! C&D waste 15
ol ;haugb un the Eandhwa.n dumpsite or found to be l.'lcll. DFOQET|E' disposed of, the
: e liable to be penalized for the same in accordance with the terms of the
Contract, .
Hazardous waste such as physical, chemical, biological, reactive, toxie, flammable, explosive or
corrosive waste, if found during excavation, sorting or segregation ehall be handled as per the
hazardous and other Waste (Management and transboundary Movement) Rules.
Handover any domestic hazardous waste/biomedical waste if found during excavation,
sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled
as per biomedical waste management Rules.

£5. Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be completed up within 1
month positively i.e. up to 10" Feb, 2024

Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
eguipment and facilities used and handover there claimed area and / or the sanitary landfill Site
without claiming any compensation of whatever nature.

Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five
percent of contract value fer early completion shall be paid to the Contract or if complete the work
befare the prescribed time frame.

66. Penalties/liquidity damages: -

In cose aof delay in completion of the contract, liguidate damages@{0.5%) half percent of the
contract value per week of delay subject to o maximum of (10%) ten percent of contract value
should be levied on the contractor. The penalty damages mentioned in the work contract shall
belevied on the contractor in addition to these penalties.

M

Executivt’?-n ineer-SBM

for Commissioner,
Municipal Corporation
Gurugram

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Website: www.meg.gov.in © :dmo@mcg.gov.inTallFreeNo. 18001801817
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Endst No: EE-SBM/MCG/2024/ 2. 2.2- 4, Dated: 23.01.2024

A copy of the above is forwarded to information & necessary action.

Ld. Commissioner, Municipal Corporation, Gurugram.
Addl. Commissioner, Municipal Corporation, Gurugram.
Chief Engineer, Municipal Corperation Gurugram.
SL{permtendlmg Engineer, Municipal Corporation Gurugram.
Joint Commissioner-SBM, Municipal Corporation, Gurugram.
Consultant-5BM, Municipal Corporation, Gurugram.
Concerned Assistant Engineer-SBM with the direction
and execute the work as per RFP and Contract Agreement.

to comply the above mention direction strictly

Executive Engincer-36M

for Commissioner,
Municipal Corporation
Gurugram

ram-lzznm{Hawana}

ctor=34, Gurug
TollFreeto, 1H0D1B0181Y

27 Floor C1 Info City, 5¢
in  sdmoi@nieg.gav.in
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I'rom
Commissionc
Mugicipal Corporation
Gurugram
To
/s Bhumi Green Encrgy
B-14, Narayan  Baug  Society,

Magarpatta, Punc-411028
M.No 9225626105/9822908912/9881360202.

Memo No. MCG/EE-SBM/2024/ 22 2 - Dated: 23.01.2024

Subject:- Selection of Contractor for Remediation and Reclamation of Existing Dumpsite at Bandhwari in
Municipal Corporation Gurugram For 5.0 Lac MT Municipal Solid Waste on the risk and cost of
M/s Ecogreen Energy Gurgaon Faridabad Pvt. Ltd, | Phase-lll) Tender id- 2023_HRY_309757_1

Reference: - Memo no. EE-IV/DULB/2024/301 dt. 22.01.2024

Under the autharity of Commissioner, Municipal Corporation, Gurugram and approval of the rates from
the competent authority i.e. HPWC after negotiation on dated 27.12.23 of your lowest tender rate which
inter alia contains the following terms & Condition are hereby conveyed as follow: -

The time limit for the completion of above work as agreed shall be 8 months from the

date n. commencement, whlch I.-.I|I1 he recb_:uncd_w f:__l‘ 24, I:I:’lﬂ!-ﬂf

Sr | Description [ Approx. Elﬁy Rate /Unit _| Total project cost [In_
no. | I Rs.)

1. Selection of Contractor for| 5,00,000MT | 840/- Per MT -420 000,000/-
| Remediation and Reclamation |
of Ewisting Dumpsite at |

Bandhwari  in Municipal
Corporation, Gurugram (Phase
iy

flae

General Terms & Conditions: -

1. All the terms conditions of RFP and Contract agreement shall be accepted by the agency.

2, The work shall he executed at the risk and cost of concessionaire of ISWM project i.e. M/s Ecogreen
Energy Faridabad Gurugram Pwvt Ltd.

3. The observations and recommendations of the 1AA engaged by MCG shall be adhered by the agency
and all the deficiency shall be removed by the agency. Na further payment or the payment pending
for the work executed shall be made to the agency until all the deficiencies are rectified. The agency
shall also be responsible for the penalty/ LD as per the provisions of the RFP /Contract agreement for
the deficiency in the wark.

4, The agency shall execule the work of Bio remediation of legacy waste as per the guidelines of SWM
Rules 2016, CPCE, CPHEED, Hon'ble NGT as well as the directions of the Government issued

i

2" Floor C1 Infc Clh,r. Seclor-34, a}mgram 122001(Haryana)
Website: wan  :dmo@meg.gov.InTollFreeNo. 18001801817
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from time to time. e
The agency shall deposit additional EMD as well as performance guarante

with in a period of 20 days, .

At any stage, if during the execution of the work, the quality of
CPHEEQ/CPCB/MNGT norms the contract shall be terminated and the agency sh
at its own cosl.

The payment to the ageney shall anly be done for the actual quantity of the legacy a2
from the Bhandwari 5ite,

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT duc to non
execution of the work with in time frame, as per the guidclines of CPCB/CPHEEO/Hon'ble NGT the
same shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced
guantity of the legacy waste within a period of 1 month.

The agency shall make suitable arrangements to cover the entire waste with impermeable layer 1o
avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain
water] into the ground water.

No payment for the processed waste shall be released to the agency until all the screened fractions
are removed from the site and disposed as per the norms.

The agency shall install a separate weigh bridge for the measurement of the actual processed,
however for his satisfaction he may get the quantity checked by sensors based weighing devices,
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the 1CCC
GMDA and it shall be responsibility of agency.
The agency shall install the machinery for the processing of legacy waste which are effective in
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWH Rules 2016, RDF Guidelines ete. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEED, Hon'ble MNGT or
directions of Government.

all terms and condition of tender document/RFP and Contract Agreement uploaded will remain
binding on you.

You will have to submit PERT/Bar chart before starting the work and submit bill of executed work for
payment.

All statutory deduction will be made as applicable from your bills.

Please inform in writing of date of start and date of completion of work to undersigned.

Payment will be made after the recommendation of monitoring committee/PMU/3rd party [if
applicable).

The work must be started within 2 days of the issue of this work order in consultation with concermn
AE[IE of this office and complete the same with your contractual limits. You are hereby required to
execute the agreement within 7 days from the date of issuance of this letter. AE/JE will ensure that
the work will be carried out accordingly.

You are requested to attend this office for signing of Contract agreement along with necessary
documents.

RDF disposal shall be done at the cement plants with GPS cnabled vehicles and all documentary
proofs are to be submitted along with running bill and no payment will be released without proof of
ROFfInert/Compost/C&D.

the work is not found as per the
all rectify the deficiency

cmoved

22. Agency required ta submit KOF disposal LO/Agreement with cement kilns/power plants.
23. Mo third party disposal of RDF and othens fractions shall be allowed.

2" Floor C1 Info City, Gectbr: 4, Gurugram-l‘z?ﬂﬂll{Haryar;a}l
website: v meg,aov.  sdmcEnicy.gov.inTallFreche, LEODLHDLEL
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- Penalty/LD to be imposed due to non-ex

- Agency to ensure that there should be no violation of any order

- Base lines studies of the site including the levelling, contour survey,
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aclion shall be disposed off with the prior
and subsequent physical verification,

All vehicles shall be enabled with Gps
responsibility of agency.

approval of competent authority of MCG
and connected with the ICCC GMDA and it shall be

tension of time period,

GPS details of vehicles engaged for disposal of Big-soil, C&D, inert and RDF along with RC of vehicles
to be provided by the agoncy,

Bill payment will be mado after verifi

cation of GPS report of Vehicles (in KML format or any other
farmat

as prescribed by MCG for example screenshat of monitering software showing the lacation of
vehicle with time stamp] through, GIS Lab/GMDA ICCC.

Affidavits/agreement and valid document
1o be provided by agency.

Physical verificatian of RDF, inert and compost be done by the committee/concerned officer from
time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal
only. ROF percentage of sampling done by MCG will be considered and v

will be final.
Agency to provide report/contour survey of the actual land reclaimed.

5 of land from land owners for inert and compost disposal

of any court & Hon'ble NGT and all

the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the

guidelines issued by CPCB & HSPCB,

Agency shall ensure that fraction arising out of the
enriches, C&D waste and inert are being disposed off
sampling of the soil enriches/compost etc. is being done

Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.
Agency shall ensure the standards such as moisture contents, ash content, size, sail
the final preduct/fractions arising after the Processing/Bio-Remediation of
not exceed the guidelines of CPHEED/CPCB/HSPCE etc,

Agency shall ensure that screened RDF should not contain ash/soil content mare than 10% as
provided in the RDF guidelines for Grade-1 ADF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediatel
bio-earth, C&D waste, inert etc. should be accumulated at the site,

processed waste such as RDF, compost/sail
scientifically as per the norms of CPCB. Duye
by the concessionaire as per CPCB norms.

contents etc. of
the legacy waste should

y after the processing. No RDF,

drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste

tharacterization, physic-chemical analysis of characteristics, compaosition of the waste present at the
site, ground water, every fractions of the waste, sail etc. be carried out at the earliest,

- Photographs of different stages of the work i.e. before starting, during the execution and after the

Completion of waork will have te submitted before payment.

- All directions issund in case of Hon'ble NGT, Hon'ble Court and other or in any other case, issued by

Han'hle Court will be strictly followed. ;
All the applicable approval required for the work shall be the responsibility of the Agency.

. Mo Electricity, Water shall he supplied hy the MCG, the agency has to make thelr own arrangements.

All the provisions directions of industrial safety and health should be 5lrictlv_camp1led with,

MCG shall engage an Independent Assessment Apency for the menitoring of the work and the
payment shall be released after the satisfactary receipt of report from the IAA, . :
Make responsible endeavors Lo maximize the wiillzation of the waste from the Bandhwari dumpsite

% it = B Haryana)
: C1 Infa Cily, Sector-34, Gutugram-122001(
2 v:*_r[E::{p wﬂw_d;-_;g_.gg;m rdmemag.gov.inTalilrecMNe, IBO01BO 1817
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and for this purpose shall ensure that at least 80% of the waste is utilized/reused by the m;[ractﬁr ?r:
to produce the product/Output such as soil enricher/compost, recyclables RDF and products fro
construction and demolition waste. .

43. Set up processing system flexible enough and convenient for segregation of dumping ma.terlal-

46. Ensure adequate power back-up for smaoth operation of the machinery and eguipment Ir:sjtalled_ .

47. Excavate the existing mixed compacted garbage, and sieve the waste through mechanical sieving
machines/any other equipment at the cost of the Developer/Contractor, Ensure the separation of
different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari
Dumpsite,

48. The waste removed from the dumpsite is to be safely transferred to the treatment facility sctup at
the site. The concessionaire will Prepare a layout clearly showing the area required for treatment of
the garbage along with allied activities,

49. The treatment plant should be provided with necessary infrastructures like security and access
controls/camera manitoring and recording features etc. by the Concessionaire. The agency has to

install CCTV cameras at site of work, plant and he has to submit a soft copy in the shape of hard disc
along with each ru nning bill,

50. A separate first ajid facility will
facility.

51. Provide adequate number of processing machine for achieving its daily target of handling waste as for
the guarterly plan submitted far Bandhwari dumpsite.

52. Provide on-site storage facility for various fractions for processing waste,

be provided at the treatment plant within 100 meters of the treatment

53. The hardware and technology adopted should include but not limited for the following:-

I.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the
fines less than 4 mm size with maximum concentration and inert limited tol10% and the gquality of
the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEQ.

ii.Magnetic separator for ferrous metals and scraps.

iii.5ize, reduction and screening.
iv.Effective segregation of nonbiodegradable mass like plastic, inert material {construction/demalition
waste) etc.

-.r.Culllectic:nuf]:-indegradabIeandnrganicmauerﬂawedbvscientifir:pracessing.

vi.Transfer and disposal of metal scrap and other recyclable mase like glass and plastics to primary
producer industry, either directly or through approved vendors/concessionaire,

vii.Deploying of all required inputs viz.,, MSW collections and handling equipment's and vehicles
conveyor's, ICB, dump site etc, Will be Concessionaire’s responsibility.

vili, The plant and machineries necessary for each of the above steps will be part of the proposal
submitted to the authorities/MC for approval.

ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the

contractor,

x.The Concessionaire has to ensure that all the byproducts generated during the term will be cleared

from the site at the end of the term apart from the insert's dumpsite in SLF.

xi.The Concessionaire will ensure that an online monitoring system would be setup for Effﬂ“"*’_f'

operations and maintenance of the plant. This will include installation of CC1V camera, eloctronic
weigh bridges and daily online updating of processing quality of waste. The feed will be provided to
their respective ULBS,

xii.Effective Leachate collection and treatment facility. :

xit.Maximum numbers of the suction tankers for ensuring no leachate is accumulated atthe:projeat

site as well as in the surrounding arcas, En- that no environment impact and inconvenience to the

2" Floor C1 Infa City, Sc{:'t:;r‘?{%l\,II Gurugram-IZEDB.L(HEIf‘.-'E‘l"lF}
WeBLIG: www neg gowln | dmoEmey.gov.inlolli reeiNe. LEOULBOI R
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public takes place,

Be responsible for creation and maintenance of infrastructures, facilities, amenities, at thair own
risk and cost, for saving, the executive garbage, storing the scgregated materials,

The contractor shall be responsible and entitled to keep the proceed from the sale of all the
recovercd components, which may include but not limited to RDF, Compost, C&D waste, hazardous
waste, medical waste and insert.

The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject
and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas {If applicable as per the law of land} construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during gxcavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and Transboundary Movement) Rules,2016.

Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/
scgregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016,

Carry out necessary geotechnical surveys for considering the hydrelogical and flooding potential at
sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

In order to prevent environmental impact of the activities as per the Solid Waste Management
Rules, 2016 adapt guidelines for development of landfill as per schedule-l of the said Rules.

Leachate System: The Contract Shall:

Construct leachate collection system/tanks/and provide a leachate collection network.

Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and

Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody.

Strom water drainage system in such a manner as to ensure that :-

It is independent form the leachate system,

The run-off rainwater from the hinterland does not enter the solid waste storage and processing
drea,

There is no stagnation of rain water an the site,

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
eguipments adequate to carry out the tests pertaining toe municipal solid waste analysis and
characterization, leachate quality, air guality, maturity test for residual inert matter etc. as per this
Solid waste management rule 2016, In the alternative, the contract or may also get the aforesaid
test done for any other registered laboratory under applicable law.

The pre-processing and post-processing reject/inserts shall be handled as per solid waste
management Rule 2016. In case a sanitary land fill is required to be constructed, the disposal of
processing reject and insert shall will limited to a maximum of 10% of total waste quantity. In this
case, the land filling area for segregated we stand residues shall be ear marked by Municipal
Corporation, which shall be a part of the project site. Additionally, the contractor 5IhaI1 be
responsible for closure of Bandhwari dumpsite according to SWM Rule 2016 before completion and
exit for the project. The contractor shall liable to pay a penalty equivalent to 2 tlrm_as the tzlu?tEd
pracessing fees the processing rejectfinerl in the sanitary land fill exceed the maximum limit of

10%. The inert waste material from the prnEssing waste shall be recognized back in the area

- A\
Ly i 1
7" Floor C1 Info City, Sector-34, Gulugram-lZZDDl(Hawana]
Wobsile: wen, med,0ov,in © dme@meg.goy.inTollFrecMo. 1B00 1801817
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designed and calculated for the disposal of such waste loader and Dozer will be involved for during

and leaving the inerts for the processing landfill area.

It is necessary to reprofile the waste mount to the deslgnate

page of the materials. :

As a final cover to a completed disposal facility at least 5 layers form the bottom to top, :

drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should bE.pI‘DWdEiJ-

The post closure management activities will be carried out continuously ager dump 5Itf.'.c|05LIH‘

such as, monitoring of enviranmental condition with in and surrounding acration as oxtraction & as

well monitoring of soil cover.

Vegetation should be planted in the top cover and adequate provision for irrigating the plant

should be made,

Like for other sanitary landfills in the country, post closure plan for this SLF should also be given

highlighting the responsibilities of different stakeholders.

d prade, elevation and slopes avoid sce

i.c. Bas

Provide fire protection measures and safety equipment.

Provide utilities such as drinking water facilities and sanitary facilities (preferably washing/bathing
facilities for workers) and lighting arrangements for easy operation during night hours shall be
provided and safety provisions including health inspection of worker at site shall be carried out.
Provide security arrangements for the planned project site, machinery, equipment etc. At the cost
of the developer/contractor.

Adequate lighting system for the working area as well as to the access ways shall be arrange by the
developerfcontractor and municipal Corporation will not raise any objection for the same.
Adequate measures to avoid trespassing shall be taken by the municipal authority.

The contractor will provide fencing along the perimeter of the project site and the land partition
are marked by the municipal Corporation for disposal of the residues and rejects.

Entrance into the project site from outside the site shall be restricted to one point. However,
several emergencies exist may be provided.

Access to the project site provided by Municipal Corporation shall have to be maintained by the
developer/Contractor to have easy movement of vehicle etc. from outside.

Set up an eco-friendly and non-polluting process in order to reduce the impact of the dumping site
in the adjacent areas.
Set a soil and ground water baseline so that the same will be available te evaluate post bio-mining
and Remediation of the Bandhwari Dumpsite.

Monitor ground water quality, work zone, air quality and ambient air quality monitoring within the
site from authorized laboratory/agency and submit the report an monthly basis.

Monitor and measure noise level at the site and interface of the facility with plant boundary and
surrounding area.

Keep track of the progross of its activitios and establish a database and update on a regular basis in
order to optimize its activities,

Involve community participation and discuss with the citizens community. n order to ensure a free
flow of information.

Complete the work within the time period stipulated in the contract, subject to terms and
condition in the contract at the end of the terms the contractor shall vacant the Bandhw{"
Dumpsite, as the case may be, along with its equipments and facilitios use and handover the. Sir
reclaimed area and /or the sanitary landfill with without cleaning any Compensations of whatever
naturec.

AL
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62, Weighment System

The contractor shall provide weighbridge to measure quantity of various components of waste al

dumpsite is processed in terms of sorling and segregated material, RDF, composite material and
insert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that a
maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary
landfill site.

. The contractors shall ensure that weighbridge is fully online electr
reports should be generated. Online data shall be provided to
required, but mandatory on manthly basis. It should also have CCTV surveillance system.

w Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by
authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

onic, where in data of onling
the authority as and when

63. Payment Procedure:

During the payment of the bills of the work executed by the agency following enclosures be verified

in true letter and spirit: -
ii. Real time photographs reflecting the area/land reclaimed by processing of the existing legacy
waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no

further waste shall be allowed to be dumped at there claimed land.

iii. Contour sheets prepared with the help of total stations / drones or with latest available
technologies, reflecting the volume of waste reduced by bio remediation and the same should be
tally with the quantity of weight processed taken in the bills.

iv. Before every payment of the bill the ageney is required to conduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

v. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer nat
below the rank of AE and signed at the site under surveillance cf the IP based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be

recorded by the Engineer in Charge.

64, Scope of Waork: -

Lipon execution of the Draft Contract, the Contractor shall undertake following activities.

i, Excavate the oxisting mixed compacted garbage and sieve the waste through mechanical sieving
machines/Any other equipments at the cost of the developer/contractor. .

ii.  The contractor shall take necessary steps and process Lo minimize Environmental pollution while
carrying out remediation/reclamation of legacy waste at Bandhwari dumpsite. The contractor shall
lake all responsible steps Lo ensure that there [s control of ador, dust and treatment generated
leachate, flies, rodents and bird menace and fire hazards In and around the Bandhwari dumpsite
during the period of reclamation,

i,  The contractar shall in ensure processing of the legacy wasle in
for handling legacy waste [Old Municipal Solid Waste dato, March 2020) aleng with SWM
2016(as amended Time to time).

iv. Setup mechanical segregation and compost recjuew facility.

accordance with CPCB Guidelines
Rule

27 Floor C1 Info City, Seclnr-ﬂ,%ma}gram-lzzﬂﬂ 1({Haryana)
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surrounding area.
ix. Keep track of the progress of
order to optimize its activities. 4 , i
x. Carry out necessary geotechnical survey for considering the hﬁfdrﬂ_’ﬂglc_ﬁr.a”d_ ﬂmd'”f gftfer;iham
sites, in order to mitigate any effect on the activities during Bio-Mining In term e
transport. The agency will alse ensure collection, treatment and disposal of leachate generalc
site by using suitable technology as per CPCB norms.

xi. Segregate the excavated garbage in the land pertion earmarked. : :
as possible at the cost of the Developer/Contractor maximize the separation of recycleabl

Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for
generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite.

xii.  Provide on-sites to rage facility for various fractions of processed Waste.

a) The contractor shall make reasonable endeavors to maximize the utilization of the waste from the
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor so as
to produce product/outputs such as soil enricher/compost, recyclables, ROF and products from
construction and demaolition waste.

b} Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable
component of the Waste at the Bandhwari Dumpsite.

xiii.  While reclaiming and excavating MSW from the present open dumpsite following aspects must be
handled carefully.

a] Exposure to hazardous material, leachate, gases, odor etc,

bl Contaminated wastes that may be uncovered during reclamation operation require special
handling and dispasal requirements.

¢l Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and
other gases which cause sex plosion and fire,

xiv.  The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects
and maximize the usage of such inert waste including but not limited to marking of curb side
blocks, filling of low lying areas, construction of road etc.

#v. Beresponsible for the sale and marketing of recovered materials to appropriate venders.

xvi.  Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide
adequate number of processing machines from achieving its daily target of handling at least 3500
MT of waste per day or above so as to achieve the total reclamation of land up to 10th Feb,2024

 basedon the estimated quantum of waste at Bandhwari Dumpsite.

xi.  Provide weighbridge to measure the quantity of various components of waste at dumpsite.

Processed in terms of sorting and segregated materials, ROF, compost material, and inert going out
of the Bandhwari Dumpsite,
R C:rw out leveling of the earth surface by bulldozers or any other earth moving equipment deploy
the necessary manpower, materials, equipment, tools and construction of plants and sheds and
creation of facilities for handling, separation segregation and storing for the operation of the plant.

ation of dumped material.
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Pravide security arrangements for the planned project site, machinerics, cquipment etc. at the cost
of the Developer/Contraciar.

Legacy CED waste if found during excavation, sorting/segregation and final disposal of such legacy
C&D waste shall be the sole responsibility of the contractor. The contractor shall be free to explore
alliﬂrnale use for C&D waste as per the C&D waste rules 2016, Further, if the said C&D waste £
found to be lying around the Bandhwari dumpsite or found to be not properly disposed of, the

Contractor shall be liable to be penalized for the same in accordance with the terms of the
Contract.

Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive ar
corrosive waste, if found during excavation, sorting or segregation shall be handied as per the
hazardous and other Waste (Management and transboundary Movement) Rules.

Handover any domestic hazardous waste/biomedical waste if found during excavation,
sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled
as per biomedical waste management Rules.

Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be eompleted up within 1
manth positively i.e. up to 10* Feb, 2024

Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site
without claiming any compensation of whatever nature.

Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five
percent of contract value for early completion shall be paid to the Contract or if complete the work
befare the prescribed time frame.,

Penalties/liquidity damages: -

In case of delay in completion of the controct, liquidate damoges@(0.5%) half percent of the
contract value per week of delay subfect to o maximum of (10%) ten percent of contract value
shouwld be levied on the contractor. The penafty damaoges mentioned in the work controct shall
belevied on the contractor in addition to these penalties.

® r‘}rﬂ}"’%’
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w Commissioner,
Municipal Corporation
Gurugram

Frdst Mo | L-SBM/MCG 20240 2 2 2.8 Datec: 23.01.2024
A copy of the aliove 15 Topwarded Lo information & e Ay ackion,

Ld. Commissicner, Municipal Corporalion, Gurugram.

Addl, Commissioner, Municipal Corporation, Gurugram.
Chief Engineer, Munlcipal Corporation Gurugram.
superintending Engineer, Municipal Corparation Gurugram.

2" Flaor C1 Info Cily, Sector-34, Gurugram-122001(Haryana)
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loint Commissioner-5BM, Municipal Corporation, Gurugram.

Consultant-58M, Municipal Corporation, Gurugram,

Concerned Assistant Engineer-56i0 with the direction to comply the above mention direction strictly
and exccute the work as per RFP and Contract Agreement.

2% ﬂlﬁ‘o‘z
{_ Executive Ehgineer-38

for Commissioner,
Municipal Corporation
Gurugram
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From

To

Subject:-

Commissioner
Municipal Corporation
Gurugram

M/s Adarsh Bharat Enviro Pul. L1d.
Aadarsh Residency Power Colony,
Lanc 6 5r. No. 15 Vitthal Nagar,

Hadapsar, Pune, Maharashtra
Mob. No. - 9881155050,

Memo No. MCG/EE-SBM/2024/1187 Dated : 10.01.2024

Regarding treatment of 2 lacs MT of legacy waste at SLF Bandhwari on the risk and cost of M/s

Eco Green Pvt. Gurugram Faridabad. (Phase-South) Tender ID: 2022_HRY_246091_1

In reference to your proposal/ request vide letter ABE/SWM/23-24/MCG/14 dated 15.10.2023

The Subject cited work was allotted to you by this office vide letter no. EE- SBM/MCG/2023/5847
daled 25.02.2023 with date of completion 28.04.2023.

As per your request after obtaining approval from Commissioner, Municipal Corporation Gurugram
vide Digi no. MCG/SBM/sbm/2022-23/000465PF1 finotel2, enhancement case was sent to
government. Government has approved the enhancement of above wark for gty. 2 lac MT to 2.36 lac
MT for ariginal agreement amounting to Rs. 1776.00 lacs to Revised Restricted amounting to Rs.
2078.40 Lacs on the rates mentioned below subject to the following Terms and Condition.

Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of
enhancement from High Power Works Committee {HPWC) during the meeting held on 06.12.2023,
work order is being issucd with the following terms & Condition as under:-

The time limit for the completion of above work as agreed shall be 30 days from the date of

commencement, which will be reckaned w.e.f. 12.01.2024

Sr. 1Descriptiun Approx. Oty.| Rate Total project
No. /Unit | Cost (In Rs.)

3 Regarding treatment of 2 lacs MT of legacy | 2,00,000MT 888/- 17,76,00,000/-
waste at 5LF Bandhwari on the risk and cost of

Mfs Eco Green Pvt. Gurugram Faridabad. Per
{Phase-South) (Original) MT
2, Enhancement 36,000 MT | 840/- 3,02,40,000/-
Per MT
3. | Total after Enhancement 2,36,000 MT | - 20,78,40,000/-

2" Floor C1 Info Cily, Sector-34, Gurugram-122001(Haryana)
Website: vowmicg,gov,n  dme@meg.gov.inTollFreeiNo. 18001801817
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General Terms & Conditions: -

10.

11.

12

13,

14.

15y

16.
17.

All the previous terms conditions of RFP and Contract agreement shall be accepted by the agency.

The work shall be executed at the risk and cost of concessionaire of ISWM project i.e. M/s Ecogreen
Energy Faridabad Gurugram Pt Ltd,

The observations and recommendations of the 1AA engaged by MCG shall be adhered by the agency
and all the deficiency shall be removed by the agency. No further
for the work executed shall be made to the agency until all
shall also be responsible for the penalty/ LD as per
the deficiency in the work.

payment or the payment pending
the deficiencies are rectified. The agency
the provisions of the RFP /Contract agreement for

The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of S\WM
Rules 2016, CPCE, CPHEEQ, Hon'ble NGT as w

ell as the directions of the Government issued
fram time to time.

The agency shall deposit additional EMD as well as performance guarantee for the enhances/ revised
amount with in a period of 20 days,

AL any stage, if during the execution of the work, the quality of the work is not found as per the
CPHEEO/CPCB/NGT norms the contract shall be terminated and the agency shall rectify the deficiency
at its own cost.

The payment to the agency shall only be done for the actual quantity of the legacy waste removed

from the Bhandwari Site.

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT due to non

execution of the work with in time frame, as per the guidelines of CPCB/CPHEEOQ/Hon'ble NGT the

same shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced

quantity of the legacy waste within a period of 1 month.

The agency shall make suitable dfrangements to cover the entire waste with impermeable layer to

avoid the ingress of water during the rains and to prevent the percaolation of the leachate (from rain

water) into the ground water.

Mo payment for the processed waste shall be released to the agency until all the screened fractions

arc removed from the site and disposed as per the norms.

The agency shall install a separate weigh bridge for the measurement of the actual processed,
however for his satisfaction he may get the guantity checked by sensors based weighing devices,
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC
GMDA and it shall be responsibility of agency.

The agency shall install the machinery for the processing of legacy waste which are effactive in
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEDQ, Hon'ble NGT or
directions of Government,

All terms and condition of tender document/RFP and Contract Agreement uploaded will remain
binding on you.

You will have to submit PERT/Bar chart before starting the work and submit bill of executed work for
payment.

All statutory deduction will be made as applicable from your bills.

Please inform in writing of date of start and date of completion of work to undersigned.

2" Floor C1 Info City, Sector-34, Gurugram-122001({Haryana)
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Payment will be made after the recommendation of monitoring committee/PMU/3rd party (if
applicable),

The work must be started within 2 days of the issue of this work order in consultation with concern
AL/JE of this office and complete the same with your contractual limits, You are hereby required to
execute the agreement within 7 days from the date of issuance of this letter. AE/JE will ensure that
the work will be carried out accordingly.

You are requested to attend this office for signing of Contract agreement along with necessary
documents.

RDF disposal shall be done at the cement plants with GPS enabled vehicles.

Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants.

No third party disposal of RDF and other fractions shall be allowed.

ROF and other fraction shall be disposed off with the prior approval of competent authaority of MCG
and subsequent physical verification.

. All vehicles shall be enabled with GPS and connected with the ICCC GMDA and it shall be

responsibility of agency.

Penalty/LD to be imposed due to non-extension of time periad,

GPS details of vehicles engaged for disposal of Bio-soil, CRD, inert and ROF along with RC of vehicles
lo be provided by the agency.

Bill payment will be made after verification of GPS repart of Vehicles [in KML format ar any other
format as prescribed by MCG for example screenshot of monitoring software showing the location of
vehicle with time stamp) through, GIS Lab/GMDA ICCE,

Affidavits/agreement and valid documents of land from land owners for inert and compost disposal
Lo be provided by agency.

Physical verification of RDF, inert and compost be done by the committee/concerned officer from
time to time. Paymenl will be made as per actual processing of waste in proportion to RDF disposal
only. RDF percentage of sampling done by MCG will be considered and will be final.

Agency to provide report/contour survey of the actual land reclaimed.

- Agency to ensure that there should be no violation of any order of any court & Hon'ble NGT and all

the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the
guidelines issued by CPCE & HSPCB.

Agency shall ensure that fraction arising out of the processed waste such as ROF, compost/soil
enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCBE. Due
sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms.
Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.

Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of
the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should
nat exceed the guidelines of CPHEEQ/CPCB/HSPLE etc.

Agency shall ensure that screened RDF should not contain ash/soil content mare than 10% as
provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
ol 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF,
bio-earth, C&D waste, inert etc. should be accumulated at the site.

Base lines studies of the site including the levelling, contour survey, drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste
characlerization, physio-chemical analysis of characteristics, composition of the waste present at the

2" Floor C1 Info Cily, Sector-34, Gurugram-122001(Haryana)
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site, ground water, every fractions of the waste, soil etc. be ca‘rried nult at the earheslt. T 4

Photographs of different stages of the work i.e. before starting, during the execution and after the
mpletion of work will have Lo submitted before payment. .

i::; diji::ctiansol'ssuen in case of Hon'ble NGT, Hon'ble Courl and other or in any other case, issued by

Hon'ble Court will be strictly followed.

All the applicable approval required for the work shall be the responsibility of the Agency.

No Electricity, Water shall be supplied by the MCG, the agency has to make their own arrangements.

All the provisions directions of industrial safety and health should be strictly complied with.

MCG shall engage an Independent Assessment Agency for the maonitaring of the work and the

payment shall be released afler the satisfactory receipt of report from the 1AA.

- Make responsible endeavors to maximize the utilization of the waste from the Bandhwari dumpsite

and for this purpose shall ensure that at least BO% of the waste is utilized/reused by the contractor as
to preduce the product/Qutput such as soil enricher/compost, recyclables RDF and products from
construction and demolition waste, :

Sel up processing system flexible enough and convenient for segregation of dumping material.

Lnsure adequate power back-up for smooth operation of the machinery and equipment installed.
Excavate Lhe existing mixed tompacted garbage, and sieve the waste through mechanical sieving
machines/any other equipment at the cost of the Developer/Contractor, Ensure the separation of
different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari
Dumpsite.

- The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at

the site. The concessionaire will prepare a layout clearly showing the area required for treatment of
the garbage along with allied activities.

The treatment plant should be provided with necessary infrastructures like security and access
contrels/camera monitoring and recording features etc. by the Concessionaire.

A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment
facility.

Provide adequate number of processing machine for achieving its daily target of handling waste as for
the quarterly plan submitted for Bandhwari dumpsite.

Provide on-site storage facility far various fractions for processing waste.

The hardware and technology adopted should include but not limited for the following:-

i.h set of separating machines with minimum 4 stage screening through sieves so as to achieve the

lines less than 4 mm size with maximum concentration and inert limited to10% and the quality of
the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEED,

ii.Magnetic separator for ferrous metals and scraps. .
iii.Size, reduction and screening.

iv.Effective segregation of nonbiodegradable mass like plastic, inertmaterial (construction/demolition

waste) ete.

u.CoIIectionnfbiudegradahleandnrganir:matterflawedbyscientiﬁcprucessing.
vi.Transfer and disposal of metal scrap and other recyclable mass |ike glass and plastics to primary

producer industry, either directly or thro ugh approved vendors/concessionaire.

vii.Deploying of all required inputs viz.,, MSW collections and handling equipment's and vehicles

conveyor's, JICB, dump site etc. Will be Concessionaire’s responsibility.

viii.The plant and machineries necessary for each of the above steps will be part of the proposal

submitled to the authorities/MC for approval,

.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the

contractor,

2" Floor C1 Info Cily, Seclor-34, Gurugram-122001(Haryana)
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%.The Concessionaire has to ensure that all the byproducts generated during the term will be cleared
from the site at the end of the term aparl from the Insert's dumpsite in SLF.

®i.The Concessionaire will ensure thal an online monitoring system would be setup for effective

|

operations and maintenance of the plant, This will include installation of CCTV camera, electronic
weigh bridges and daily online updating of processing quality of wasle, The feed will be provided to
their respective ULBS.

.LMective Leachate collection and treatment facility.

xiii. Maximum numbers of the suclion tankers for ensuring no leachate is accumulated at the project

site as well as in the surrounding areas, so that no environment impact and inconvenience to the
public takes place.

. Be responsible for crealion and maintenance of infrastructures, facilities, amenities, at their awn
rsx and cost, for saving, the executive garbage, storing the segragated materials.

35. The contractor shall be responsible and entitled to keep the proceed from the sale of all the

recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous
waste, medical waste and insert.

56. The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject

and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammahle, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and Transboundary Movement) Rules,2016.

57. Hand over any domeslic hazardous waste/biomedical waste if found during excavation sorting/

segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016.

SB. Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at

sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

59. In order to prevent environmental impact of the activities as per the Solid Waste Management

Rules, 2016 adopt guidelines for development of landfill as per schedule-l of the said Rules.

60. Leachate System: The Contract Shall:

aj
B)

cl

Construct leachate collection system/tanks/and provide a leachate collection network,

Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and

Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody.

Strom water drainage system in such a manner as to ensure that :-

It is independent form the leachate system.

The run-off rainwater fram the hinterland does not enter the solid waste storage and Processing
area.

There is no stagnation of rain water on the site.

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments adeguate to carry out the tests pertaining to municipal solid waste analysis and
characterization, leachate quality, air qualily, maturity test for residual inert matter etc. as per this
Solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid
lest done for any other registered laboratory under applicable law.

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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The pre-processing and post-processing reject/inserts shall be handled as per solid waste N

8

management Rule 2016. In case a sanitary land fill is required to be constructed, the disposal of
processing reject and inserl shall will lintited to a maximum of 10% of total waste quantity. In this
case, the land filling arca for segregated we stand residues shall be ear marked by Municipal
council, which shall be a part of the project site, Additionally, the contractor shall be responsible for
closure of Bandhwari dumpsite according to SWM Rule 2016 before completion and exit for the
project, The contractor shall able Lo pay a penalty equivalent to 2 times the guoted processing
tees the processing reject/inert in the sanitary land fill exceed the maximumn limit of 10%. The inert
wasle material from the processing waste shall be recopgnized back in the area designed and
calculated for the disposal of such waste loader and Dozer will be involved for during and leaving
the inerts for the processing landlill area.

ILis necessary to reprofile the waste mount to the designated grade, clevation and slopes avoid see
page of the materials.

As a final cover to a completed disposal facility at least 5 layers form the bottom to top, i.e. gas

drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided.
The post closure management activities will be carried out continuously ager dump site closure
such as, monitoring of environmental condition with in and surrounding aeration as extraction & as
well monitoring of soil cover,

Vegetation should be planted in the top cover and adequate provision for irrigating the plant
should be made.

Like for other sanitary landfills in the country, post closure plan for this SLF should also be given
highlighting the responsibilities of different stakeholders.

Provide fire protection measures and safety equipment.

Provide utilities such as drinking water facilities and sanitary facilities {preferably washing/bathing
facilities for workers) and lighting arrangements for easy operation during night hours shall be
provided and safety provisions including health inspection of worker at site shall be carried out.
Provide security arrangements for the planned project site, machinery, equipment etc. At the cost
of the developer/cantractar.

Adequate lighting system for the working area as well as to the access ways shall be arrange by the
developer/contractor and municipal council will not raise any objection for the same,

Adeguate measures to avoid trespassing shall be taken by the municipal authority.

The contractor will provide fencing along the perimeter of the project site and the land partition
are marked by the municipal Council for disposal of the residues and rejects.

Entrance into the project site from outside the site shall be restricted to one point.
several emergencies exist may be provided.

Access to the project site provided by Municipal Council shall have to be maintained by the
developer/Contractor to have easy movement of vehicle etc. from autside.

Set up an eco-friendly and non-polluting process in order Lo reduce the impact of the dumping site
in the adjacent areas.

Set a soil and ground water baseline so that the same will be available to evaluate post bio-mining
and Remediation of the Bandhwari Dumpsite.

Moeniter ground water qualily, work zone, air quality and ambient air quality monitoring within the
site from authorized laboratory/agency and submit the report en monthly basis,

IMoniter and measure noise level at the site and interface of the facility with plant boundary and
surrounding area.

Keep Lrack of the progress of its activities and establish a database and update on a regular basis in

However,
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order to optimize its activities.

Involve community participation and discuss with the citizens community. In order to ensure a free
flow of information.

Complete the work within the time period stipulated in the contract, subject to terms and
condition in the contract at the end of the terms the contractor shall vacant the Bandhwari
Dumpsite, as the case may be, along with its equipments and facilities use and handover the. 5ir
reclaimed area and for the sanitary landfill with without cleaning any Compensations of whatever

nature.
62. Weighment System

1. The contractor shall provide weighbridge to measure quantity of various components of waste at
dumpsite is processed in terms of sorting and segregated material, RDF, composite material and
insert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that a
maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary
landfill site.

iThe contractors shall ensure Lthat weighbridge is fully online electronic, where in data of online
reports should be generated. Online data shall be provided to the authority as and when
required, but mandatory on monthly basis. It should also have CCTV surveillance system.,

iii\Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by
authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

63. Payment Procedure:

l. During the payment of the bills of the work executed by the agency following enclosures be verified

In true letter and spirit: -

Il. Real time photographs reflecting the areafland reclaimed by processing of the existing legacy
waste. Permanent Mile siones shall be installed at the boundaries of the reclaimed land and no
further waste shall be allowed to be dumped at there claimed land.

iii. Contour sheets prepared with the help of total stations / drones or with latest available
lechnologies, reflecting the volume of waste reduced by bio remediation and the same should be
tally with the quantity of weight processed taken in the bills.

iv. Before every payment of the bill the agency is required to conduct the contour survey and the
velume reduction should be reflected against the quantity processed by the agency.

V. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE and signed at the site under surveillance of the IP based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be
recorded by the Engineer in Charge. -

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.
[xcavate the existing mixed compacted garbage and sieve the waste through mechanical sieving
machines/Any other equipments at the cost of the developer/contractor.

2" Floor C1 Info Cily, Sector-34, Gurugram-122001(Haryana)
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© The contractor shall take necessary steps and process t0 minimize Enwmr?:;e?;::; ch:'::;g::"":
carrying out remediation/reclamation af legacy waste at Bandhwarl dump;ld t e enerata;
take all responsible steps Lo ensure thal vhere is control of edor, dust and tre mh ar'gd =
leachate, flies, rodents and bird menace and fire hazards in and around the Bandhwari dumpsite
during the period of reclamation.

ii.  The contractor shall in ensure processing of the legacy waste in
lor handling legacy waste (Old Municipal Solid Waste date, March
2016(as amended Time to time).

iv.  Setup mechanical segregation and compost recovery facility.

v.  Set up an eco-friendly and non-polluting processing system in or
dumpsite on the adjacent arca. :

vi.  Setup a processing system flexible enough Convenient for segregation of dumped material.

accordance with CPCB Guidelines
2020) along with SWM Rule

der to reduce the impact af the

vii.  Set as oil and ground water base lines on that the same will be available to evaluate post bio-
mining and Remediation/Reclamation of the Bandhwari Dumpsite.
vili.  Monitor and measure noise level at the site and inter face of the facility with plant boundary and

surrounding area. =
ix. Keep track of the progress of its activities and establish a database and update on a regular basis in
order to optimize its activities.

x.  Carry out necessary geotechnical survey for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activities during Bio-Mining in terms of leachate
transport, The agency will also ensure collection, treatment and disposal of leachate generated at
site by using suitable technology as per CPCB norms.

xi.  Segregate the excavated garbage in the land portion earmarked. Into as may kind sand categories
as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz.
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for
generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite.

xii.  Provide on-sites to rage facility for various fractions of processed Waste.

a) The contractar shall make reasonable endeavors to maximize the utilization of the waste from the
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose challensurethatatleast80%ofthewasteisutilized/reused by the contractor so as
to produce product/eutputs such as soil enricher/compost, recyclables, RDF and products fram
construction and demolition waste.

b) Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable
component of the Waste at the Bandhwari Dumpsite.

xiii.  While reclaiming and excavaling MSW from the present open dumpsite following aspects must be

handled carefully.
al Exposure to hazardous material, leachate, gases, odor etc.

b} Contaminated wastes that may be uncovered during reclamation operation require special
handling and disposal requirements.
¢i Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and
other gases which cause sex plosion and fire.
wiv. The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects
and maximize the usage of such inert waste including but not limited to marking of curb side
blocks, filling of low lying areas, construction of road etc.
xv. Be responsible for the sale and marketing of recovered materials to appropriate venders.
xvi. Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide

e - - e
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adequate number of processing machines from achieving its daily target of handling at least 1200
MT of waste per day or above so as o achieve the total reclamation of land up to 10th Feb,2024
based on the estimated quantum af waste at Bandhwarl Dumpsite.

Provide weighbridge to measure the quantity of various components of waste at dumpsite.
Processed in terms of sorling and sepregated malerials, RDF, compost material, and inert going out
ol the Bandhwari Dumpsite.

Carry out leveling of the earth surface by bulldozers or any other earth moving equipment deploy
the necessary manpower, malterials, equipment, tools and construction of plants and sheds and
creation of facilities for handling, separation, segregation and storing for the operation of the plant.
Provide security arrangements for the planned project site, machineries, equipment etc. at the cost
of the Developer/Contractor,

Legacy C&D waste if found during excavation, sorting/segregation and final disposal of such legacy
C&D waste shall be the sole responsibility of the contractor. The contractor shall be free to explore
alternate use for C&D waste as per the C&D waste rules 2016. Further, if the said C&D waste is
lound to be lying around the Bandhwari dumpsite or found te be not properly disposed of, the
Contractor shall be liable to be penalized for the same in accordance with the terms of the
Contract.

Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or
corrosive waste, if found during excavation, sorting or segregation shall be handled as per the
hazardous and other Waste (Management and transboundary Movement) Rules.

Handover any domestic hazardous waste/biomedical waste if .found during excavation,
sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled
as per biomedical waste management Rules.

Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be completed up within 1
month positively i.e. up to 10™ Feb, 2024

Subject to terms and conditicns in the Contract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site
without claiming any compensation of whatever nature.

Incentives/Bonus @ {1%) one percent of the contract value per month subject to maximum of five
percent of contract value for early completion shall be paid to the Contract or if complete the work
before the prescribed time frame.

Penalties/liquidity damages: -

It case of delay in completion of the contract, liquidate damages@{0.5%) half percent of the
contract value per week of delay subject to @ moximum of (10%) ten percent of cantract value
should be levied on the contractor. The penalty domages mentioned in the work contract shall

belevied on the contractor in oddition to these penalties.

Executive Engineer-58M

for Commissioner,
Municipal Corparation
Gurugra
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Endst No: EE-SBMHMEszﬂZ-ﬂ-fﬂIEE Dated: 10.01.2024

A copy of the above is forwardéd to information & necessary action.

Ld. Commissioner, Municipal Corporation, Gurugram.
Addl. Commissioner, Municipal Corporation, Gurugram.
Chief Engineer, Municipal Corporation Gurugram.
superintending Engineer, Municipal Corporation Gurugram,
Joint Commissioner-SBM, Municipal Carporation, Gurugram.

Consultant-5BM, Municipal Corporation, Gurugram.
Concerned Assistant Engineer-SBM with the direction to comply the above mention direction strictly

and execute the work as per RFP and Contract Agreement.

Executive Engineer-58M

for Commissioner,
Municipal Corparation

Gurugra

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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From
Commissioner
Municipal Corporation
Gurugram

To

ivl/s Bhumi Green Energy

B-14, Marayan Baug Society,
Magarpatta, Pune-411028

vi.MNo 92255251D5,J"9322905912;’EJBE135{}202.

Memao Nao, MCG/EE-5BM/2024/1187 Dated: 10.01.2024

Subject:- Selection of Contractor for Remediation and Reclamation of Existing Dumpsite at Bandhwari in
Municipal Corporation Gurugram (Phase IV) Tender ID: 2022 HRY_237016_1

In reference to your Proposal/ request vide letter admin/Haryana /2022-23/133 dated 12,10.2023

The Subject cited work was allotted to you by this office vide letter no. EE- SBM/MCG/2022/52141

dated 19.12.2022 with date of completion 25.06.2023.
As per your request after obtaining approval from Commissioner, Municipal Corporation Gurugram

vide Digi no. MCGISBM!sbmHEGEE-EEIEDUIESPFl finotell, enhancement case was sent to

Eovernment. Government has approved the enhancement of above work for gty. 5 lac MT to 6 lac

MT for ariginal agreement amounting to Rs. 4575 00 lacs to Revised Restricted amounting to Rs,

>415.00 Lacs on the rates mentioned below subject to the following Terms and Condition,

Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of

enhancement from High Power \Works Committes (HPWC] during the meeting held on 06.12.2023,

work order is being issued with the following terms & Condition as under:-

The time limit for the completion of above work as agreed shall be 30 days from the date of

tommencement, which will be reckoned w.a f. 12.01.2024

Sr. | Description Appr_mc, Qty.| Rate Total project ¥
Mo, |

JUnit Cost (In Rs.)

1. | Selection of Contractor for Remediation | 5,00,000MT 915/- 45,75,00,000/-
and Reclamation of Existing Dumpsite at

Bandhwari in Municipal Corporation, BEr
Gurugram (Phase-|V) (Original) MT

2. | Enhancement 1,00,000 MT | 840/- | 8,40,00,000/-

A S i Per MT
: 3, lotal after Enhancement 6,00,000 MT | -- 54,15,00,000/- |

i
G e _— L :
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General Terms & Conditions: -

10.

11.

1

13,

14,

15,

16.
17.

18.

All the previous terms conditions of RFP and Contract agreement shall be accepted by the agency.
The work shall be executed at the risk and cost of concessionaire of I1SWM project i.e. M/s Ecogreen
Energy Faridabad Gurugram Pvt Ltd.

The observations and recommendations of the IAA engaged by MCG shall be adhered by the agency
and all the deficiency shall be removed by the agency. No further payment or the payment pending
far the work executed shall be made to the ageney until all the deficiencies are rectified. The agency
shall also be responsible lqr the penalty/ LD as per the provisions of the RFP /Contract agreement for
the deficiency in the work,

The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of SWM
Rules 2016, CPCB, CPHEED, Hon'ble NGT as well as the directions of the Government issued
fram time to time.

The agency shall deposit additional EMD as well as perfermance guarantee for the enhances/ revised
amount with in a period of 20 days. 3

AL any stage, if during the execution of the work, the quality of the work is not found as per the
CPHEEOQ/CPCB/NGT norms the contract shall be terminated and the agency shall rectify the deficiency
at its own cost.

The payment to the agency shall only be done for the actual quantity of the legacy waste removed

from the Bhandwari Site.

In case if at any stage any penalty, EC is ordered by Pollution Co ntrol Board, Hon'ble NGT due to non

execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/Hon'ble NGT the

same shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced

guantity of the legacy waste within a period of 1 month.

The agency shall make suitable arrangements to caver the entire waste with impermeable layer to

avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain

water) into the ground water.

No payment for the orocessed waste shall be released to the agency until all the screened fractions

are rernoved from the site and disposed as per the norms.

The agency shall install a separate weigh bridge for the measurement of the actual processed,

however for his satisfaction he may get the quantity checked by sensors based weighing devices,

MCG shall consider the guantity of waste processed after the weighing of each fractions on weighing

bridge in presence of person suthorized by MCG. Weigh bridge shall be integrated with the ICCC
GMDA and it shall be respensibility of agency.

The agency shall install the machinery for the processing of legacy waste which are effective in
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines elc. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEQ, Hon'ble NGT or
directions of Government.

All terms and condition of tender document/RFP and Contract Agreement uploaded will remain
binding on you.

vou will have to submit PERT/Bar chart before starting the work and submit bill of executed work for
payment.

All stalutory deduction will be made as applicable from your bills.

please inform in writing of date of start and date of completion of work to undersigned.

payment will be made after the recommendation of monitoring committee/PMU/3rd party (if

2 Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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applicable),
The work r?ust t.m started within 2 days of the issue of this work arder in consultation with concern
AE/JE of this office and camplele the same with your contraclual limits. You are hereby required to

execule thg agreement within 7 days from the date of issuance of this letter, AE/IE will ensure that
the work will be carried out accordingly.

. You are requested to attend this office for signing of Contract agreement along with necessary

documents.

- ROF disposal shall be done at the cement plants with GPS enabled vehicles.
- Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants.

No third party disposal of RDF and other fractions shall be allowed.

RDF and other fraction shall be disposed off with the prior approval of competent authority of MCG
and subsequent physical verification.

All vehicles shall be enabled with GPS and connected with the ICCC GMDA and it shall be
responsibility of ageney.

Penally/LD to be imposed due to non-extension of time perind.

GPS details of vehicles engaged for disposal of Bio-soil, C&D, inert and RDF along with RC of vehicles
Lo be provided by the agency

Bill payment will be made after verification of GPS report of Vehicles (in KML format or any other
format as prescribed by MCG for example screenshot of monitoring software showing the location of
vehicle with time stamp) through, GIS Lab/GMDA ICEC.

Alfidavits/agreement and valid documents of land from land owners for inert and compost disposal
to be provided by agency

- Physical verification of RDF, inert and compost be done by the committee/concerned officer from

time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal

~only. RDF percentage of sampling done by MCG will be considered and will be final,
2
2

Agency to provide report/contour survey of the actual land reclaimed.

Agency to ensure that there should be no violation of any order of any court & Hon'ble NGT and all
the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the
guidelines issued by CPCE & HSPCE.

Agency shall ensure that fractien arising out of the processed waste such as RDF, compost/sail
vnriches, C&D waste and incrt are being disposed off scientifically as per the norms of CPCB, Due
sampling of the soil enriches/composl etc. is being done by the concessionaire as per CPCB norms.
Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
tan be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.

Agency shall ensure the standards such as moisture contents, ash content, size, sail contents stc. of

the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should
not exceed the guidelines of CPHEEQ/CPCB/HSPCB etc. -

Agency shall ensure that screened RDF should not contain ash/scil content mare than 10% as
provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF,
bio-carth, C&D waste, inert etc, should be accumulated at the site.

Base lines studies of the site including the levelling, contour survey, drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste
characterization, physio-chemical analysis of characteristics, composition of the waste present at the
site, ground water, every fractions of the wasle, soil ete. be carried out at the earliest.

2% Floor C1 Info Cily, Sector-34, Gurugram-122001(Haryana)
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38. Photographs of different stages of the work i.e. before starting, during the execution and after the

; ill have Lo submitted before payment. ! h

B ﬁﬁ*r;ﬁf;lgni:ggﬁzi;?rc:m of Hon'ble NGT, Hon'ble Courl and other or in any other case, issued by
Hon'ble Court will be strictly followed. T

40. All the applicable approval :irzquir-::d for the work shall be the responsibility of U’F‘E Agency.

41. No Electricity, Water shall be supplied by the MCG, the agency has Lo m’fﬂce their own ar.r:;ngements.

42. All the provisions directions of industrial safety and health should be Smdl?-wmphmj e ‘k d th

43. MCG shall engage an Independent Assessment Agency for the monitoring of the work an e
payment shall be released after the satisfactory receipt of report from the LAA. _ .

44. Make responsible endeavors to maximize the utilization of the waste from the Bandhwari dumpsite
and for this purpose shall ensure that at least 80% of the waste Is utilized/reused by the contractor as
10 produce the product/Output such as soil enricher/compost, recyclables RDF and products from
construction and demolition waste, _

45. Set up processing system flexible enough and convenient for segregation of dumping material.

46, Ensure adequate power back-up for smooth operation of the machinery and equipment ingalln{lﬂ. :

47. Lxcavale the existing mixed compacled garbage, and sieve the waste through mechanical S-IE“u'IFIE
machines/any other equipment al the cost of the Developer/Contractor, Ensure the separation DF
different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari
Dumpsite.

48. The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at
the site. The concessionaire will prepare a layout clearly showing the area reguired for treatment of
the garbage along with allied activities.

49. The treatment plant should be provided with necessary infrastructures like security and access
controls/camera monitoring and recording features etc. by the Concessionaire.

50. A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment
facility.

51, Provide adequate number of processing machine for achieving its daily target of handling waste as for
the guarterly plan submitted for Bandhwari dumpsite.

52. Provide on-site storage facility for various fractions for processing waste.

53. The hardware and technology adopted should include but not limited for the following:-

i.A set of separating machines with minimum 4 stage screening through sieves 5o as to achieve the
fines less than 4 mm size with maximum concentration and inert limited to10% and the guality of
the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEQC.

ii. Magnetic separator for ferrous metals and scraps.

ili.Size, reduction and screening.
iv.Effective segregation of nonbiodegradable mass like plastic, inertmaterial (construction/demalition
waste) etc, -
v.Collectionofbiodegradableandorganicmatterflawedbyscientificprocessing.
vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary
producer industry, either directly or through approved vendors/concessionaire.
vil.Deploying of all required inputs viz., MSW collections and handling equipment's and vehicles
conveyor’s, JCB, dump site etc. Will be Concessionaire's responsibility.
viii.The plant and machineries necessary for each of the above steps will be part of the proposal
submitted to the authorities/MC for approval.
ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the
contractor.

x.The Concessionaire has to ensure that all the byproducts generated during the term will be cleared

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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a)
b

c)

Yl

from the site at the end of the lerm apart from the insert’s dumpsite in SLF.

The Concessionaire will ensure that an online maonitoring system would be setup for effective
aperations and maintenance of the plant. This will include installation of CCTV camera, electronic
weigh bridges and daily online updating of processing quality of waste. The feed will be provided to
their respective ULBS,

Lffective Leachate collection and treatment facility.

Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the project
site as well as in the surrounding areas, so that no environment impact and inconvenience to the
public takes place.

be responsible for creation and maintenance of infrastructures, facilities, amenities, at their own
risk and cost, for saving, the executive garbage, staring Lhe segregated materials.

The contractor shall be responsible and entitled to keep the proceed from the sale of all the
recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous
waste, medical waste and insert.

The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject
and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and Transboundary Movement) Rules,2016.

Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/
segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016,

Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

In order to prevent environmental impact of the activities as per the Solid Waste Management
Rules, 2016 adopt guidelines for development of landfill as per schedule-l of the said Rules.

Leachate System: The Contract Shall:

Construct leachate collection system/tanks/and provide a leachate collection network,

Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and

Ensure overall design of the leachate system/ leachate callection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody. ;

Strom water drainage system in such a manner as to ensure that :-

It is independent form the leachate system.

The run-off rainwater from the hinterland does not enter the solid waste storage and processing
dred.

There is no stagnation of rain water on the site.

Quality Control laboratory. The contractor shall provide a guality control laboratory with the
equipments adequate to carry out the tests pertaining to municipal solid waste analysis and
characterization, leachale quality, air quality, maturity test for residual inert matter etc, as per this
solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid
Lest done for any other registered laboratory under applicable law,

The pre-processing and post-processing reject/inserts shall be handled as per sclid waste
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C sanitary land fill is required to be constructed, the disposal of
processing reject and insert shall will limited to 3 maximum of 10% of total waste quantity. In this
case, the land filling area for segropated we stand residues shall be ear marked by M‘;""'ﬂpal
council, which shall be a part of the project site. Additionally, the contractor shall be rESpDﬂ_SIbIe for
crasurefuf Bandhwari dumpsite according to SWM Rule 2016 before completion and exit for Fhe
Project. The contractor shall liable 1o PdY a penalty equivalent to 2 times lhe.qu-'.:rmd' nmcegrng
fees the processing reject/inert in the sanitary land [ill exceed the maximum limit of TD"}E_. The inert
waste material from (he processing waste shall be recognized back in the area designed and
caleulated for the disposal of such waste loader and Dozer will be involved for during and leaving
the inerts for the processing landfill area.
is necessary to reprofile the waste mount to the designated grade, elevation and slopes avoid see
Page of the materials,

As a final cover 1o 3 tompleted disposal facility at least 5§ layers form the bottom to top, re. gas
drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided.

The post closure Mmanagement activities will be carried out continuously ager dump site closure
such as, monitoring of environmental condition with in angd surrounding aeration as extraction & as
well monitering of soil cover,

Viegetation should be planted in the top cover and adequate provision for irrigating the plant
should be made.

Like for other sanitary landfills in the country, post closure plan for this SLF should also be Eiven
highlighting the respansibilities of different stakeholders,

management Rule 2016. In case

Provide fire Protection measures and safety equipment.

Provide utilities such as drinking water facilitjes and sanitary facilities (preferably washing/bathing
lacilities for warkers) and lighting arrangements for easy operation during night hours shall be
provided angd safety provisions including health inspection of worker at site shall be carried oyt
Provide Security arrangements for the planned project site, machinery, equipment etc. At the cost
of the developer/contractor,

Adeguate lighting system for the working area as well as to the access ways shall be arrange hy the
developer/contractor and municipal council will not raise any objection for the same.

Adequate measures tp avoid trespassing shall be taken by the municipal authority.

The contractor will provide fencing along the perimeter of the project site and the land partition
are marked by the municipal Council for disposal of the residues and rejects.

Entrance into the Project site from outside the site shall be restricted to one point, However,
several emergencies exist may be provided,

Access to the praject site provided by Municipal Council shall have to be maintaineg by the
developer/Contractor to have easy movement of vehicle etc. from outside.

Set up an eco-friendly and non-polluting process in order tg reduce the impact of the dumping site
in the adjacent areas,

set a soil and ground water baseline so that the same will be available to evaluate past bio-mining
and Remediation of the Bandhwari Dumpsite.

Monitor ground water quality, work zone, ajr quality and ambient ajr guality monitoring within the
site from authorized I’abnratorw’agancy and submit the report on monthly basis.

Monitor angd Measure noise level at the sie and interface of the facility with plant bDundarll,r and
surrounding area,

Keep track of the Progress of ils activities and establish a database and Update on a regular basis in
order to optimize its activities.
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Involve community participation and discuss with the citizens community. In arder to ensure a free

fiow ol infarmation.

Complete the work within the time period stipulated in the contract,
condition in the contract al the end of the terms the contractor shall vacant the Eandhwa_ri
Dumpsite, as the case may be, along with its equipments and facilities use and handover the. Sir
reclaimed area and for the sanitary landfill with without cleaning any Compensations of whatever

subject to terms and

nature.

62. Weighment 3ystem

\The contractor shall provide weighbridge to measure guantity of various components of waste at
dumpsite is processed in terms of sorting and segregated material, RDF, composite material and
inserl going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that a
maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary

landfill site.

iiThe contractors shall ensure that weighbridge is fully online electronic, where in data of online
reports should be generated. Online data shall be provided to the authority as and when
required, but mandatory on monthly basis. It should also have CCTV surveillance system.

il Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by
authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

63. Payment Procedure:

i.  During the payment of the bills of the wark executed by the agency following enclosures be verified
in true letter and spirit: -

ii. Real time photographs reflecting the areafland reclaimed by processing of the existing legacy
waste, Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no
further waste shall be aliowed to be dumped at there claimed land.

iii. Contour sheets prepared with the help of total stations / drones or with latest available
technologies, reflecting the velume of waste reduced by bio remediation and the same should be
tally with the quantity of weight processed taken in the bills.

iv. Before every payment ol the bill the agency is required to cenduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

V. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE-and signed at the site under surveillance of the IP based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment ol the bills, certificate of verification of the same shall be
recorded by the Engineer in Charge.

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.

i. Cxcavate the existing mixed compacted garbage and sieve the waste through mechanical sieving

machines/Any other equipments at the cost of the developer/contractor.
The contractor shall take necessary steps and process to minimize Environmental pollution while
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i dumpsite. The contractor sha
carrying out remediation/reclamation of ieiacv was;enf:ﬂllaacr;d:;ﬂrrlduﬂ znd e genemteg
take all responsible steps to ensurc that there is C i the BandhWar AL
leachate, flies, rodents and bird menace and fire hazards in an

i i f reclamation. . il
'[::;Ir;i;?faﬂf;:ﬂfhgl1 in ensure processing of the legacy waste in accordance with EPIth ;;ul:::qﬂénTs
for handling legacy waste (Old Municipal Solid Waste date, March 2020) along wi ule
21316[15 amended Time to time).

Satup mechanical segregation and compost recovery facility.
Sel up an eco-friendly and non-polluling processing system in order to reduce the impact of the
dumpsite on the adjacent area.
Setup a processing system flexible enough Convenient for segregation of dumped material.
Set as oil and ground water base lines on that the same will be available to evaluate post bio-
mining and Remediation/Reclamation of the Bandhwari Dumpsite,
Monitor and measure noise level at the site and inter face of the facility with plant boundary and
surrounding area.

Keep track of the progress of its activities and establish a database and update on a regular basis in
order to optimize its activities.

Carry out necessary geotechnical survey for considering the hydrological and floeding potential at
sites, in order to mitigate any effect on the activities during Bio-Mining in terms of leachate
transport. The agency will also ensure collection, treatment and disposal of leachate generated at
site by using suitable technology as per CPCB norms.

segregate the excavated garbage in the land portion earmarked. Into as may kind sand categories
as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz.
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for

generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite.
Provide on-sites to rage facility for various fractions of processed Waste.

The contractor shall make reasonable endeavors to maximize the utilization of the waste from the
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpase shallensurcthatatleast80%ofthewasteisutilized/reused by the cantractor so as
to produce productfoutputs such as soil enricher/compost, recyclables, RDF and products from
construction and demoelition waste.

Deal with pre-processing outputs such as ROF. Target to generale compost from the biodegradable
compenent of the Waste at the Bandhwari Dumpsite.

While reclaiming and excavating M5W from the present open dumpsite following aspects must be
handled carefully.

Exposure to hazardous material, leachate, gases, odor etc.

Contaminated wastes that may be uncovered during reclamation operation require special
handling and disposal requirements.

Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and
other gases which cause sex plosion and fire.

The Contractor shall explare the possibility of minimizing the disposal of inert/processing rejects
and maximize the usage of such inert waste including but not limited to marking of curb s1de
blocks, filling of low lying areas, construction of road etc.

Be responsible for the sale and marketing of recovered materials to appropriate venders,

Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving
Lthe excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide
adequate number of processing machines from achieving its daily target of handling at least 3500
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MT of waste per day or above so as to achieve the total reclamation of land up to 10th Feb,2024
based on the estimated quantum of waste at Bandhwari Dumpsite.

Provide weighbridge to measure the quantity of various camponents of waste at dumpsite.

Processed in terms of sorting and segregated materials, RDF, compast material, and inert going out
ol the Bandhwari Dumpsite.

Carry out leveling of the earth surface by bulldozers or any other earth moving equipment deploy

the necessary manpower, materials, equipment, tools and construction of plants and sheds and
creation of facilities for handling, separation, segregation and storing for the operation of the plant.

Provide security arrangements for the planned project site, machineries, equipment etc. at the cost
of the Developer/Contractor.

Legacy C&D waste if found during excavation, sorting/segregation and final disposal of such legacy
CED waste shall be the sole responsibility of the contractor. The contractor shall be free to explore
alternate use for C&D waste as per the C&D waste rules 2016. Further, if the said C&D waste is
found to be lying around the Bandhwari dumpsite or found to be not properly disposed of, the

Contractor shall be liable to be penalized for the same in accordance with the terms of the
Caontract,

Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or
corrosive waste, if found during excavation, sorting or segregation shall be handled as per the
hazardous and other Waste (Management and transboundary Movement) Rules.

Handover any domestic hazardous waste/biomedical waste if found during excavation,

sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled
as per biomedical waste management Rules,

Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be completed up within 1
month positively i.e. up to 10" Feb, 2024

Subject to terms and conditions in the Cantract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site
without claiming any compensation of whatever nature,

Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five
percent of contract value for early completion shall be paid to the Contract or if complete the work
before the prescribed Lime frame.

Fenalties/liguidity damages: -

In case of delay in completion of the contract, liquidate domages@(0.5%) haif percent of the
contract value per week of delay subject to a maximum of (10%) ten percent of contract value
shouid be levied on the contractor. The penally damages mentioned in the work contract shall
belevied on the contractor in addition ta these penalties.

Executive Engineer-5BM
for Commissioner,

Municipal Carporation
Gurugram@
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Endst No: EE-5BM/MCG/2024/1183 Dated: 10.01.2024

A copy of the above is forwarded to information & necessary action.

Ld. Coammissioner, Municipal Corporalion, Gurugram,

Addl. Commissioner, Municipal Corperation, Gurugram.

Chief Engineer, Municipal Corporation Gurugram.

Superintending Engineer, Municipal Corporation Gurugram,

Joint Commissioner-58M, Municipal Corporation, Gurugram,

Consultant-SBM, Municipal Corporation, Gurugram.

Concerned Assistant Engineer-SBM with the direction to comply the above mention direction strictly

and exccute the work as per RFP and Contract Agreement.

Executive Engineer-S8M
for Commissioner,

Municipal Corporation
Gurugram@
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From
Commissioner
Municipal Corporation
Gurugram
To

M/s Daya Charan and Company
D-2/96, Janakpuri, Now Delhi.
Email: saurabhagparwal2020@ pmail.com

Kok, No. - 9871693969,

Memo No. MCG/EE-SBM/2024/1186 Dated: 10.01.2024
Subject:- Regarding treatment of 2 lacs MT of legacy waste at SLF Bandhwari on the risk and cost of M/s
Eco Green Pvt. Gurugram Faridabad. (Phase-North) Tender ID: 2022_HRY_246067_1
Inreference to your proposal/ request vide letter DAYA/SS/2023-24/082 dated 23.10.2023
The Subject cited work was allotted to you by this office vide letter no. EE- SBM/MCG/2023/5843
dated 25.02.2023 with date of completion 28.04.2023.
As per your request after obtaining approval from Commissioner, Municipal Corporation Gurugram
vide Digi no. MCG/SBM/sbm/2022-23/000455PF1 f#notell, enhancement case was sent to
sovernment. Government has approved the enhancement of above work for qty. 2 lac MT to 2.28 lac
MT for original agreement amounting to Rs. 1776.00 lacs to Revised Restricted amounting to Rs.
2011.52 Lacs on the rates mentioned below subject to the following Terms and Condition.
Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of
enhancement from High Power Works Committee (HPWC) during the meeting held on 06.12.2023,
work order is being issued with the following terms & Condition as under:-
The time limit for the completion of above work as agreed shall be 30 days from the date of

commencement, which will be reckoned w.e.f, 12.01.2024

Sr. | Description Approx. Qty.| Rate Total project
bk Junit | Cost (In Rs.)

1t Regarding treatment of 2 lacs MT of legacy 2,00,000MT | 888/- 17,76,00,000,-
waste at SLF Bandhwari on the risk and cost of

M/s Eco Green Pvl. Gurugram Faridabad, Per
{Phase-South) {Original) MT
2. | Enhancement 28,000 MT | 840/- 2,35,52,000/-
Per MT
3. | Total alter Enhancement 2,28,000 MT | - 20,11,52,000/-
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General Terms & Conditions: - ~
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All the previous terms conditions of RFP and Contract agreement shall be accept_ed b.? the agency.
The work shall be executed at the risk and cosl of concessionaire of ISWM project i.e. M/s Ecogreen
Energy Faridabad Gurugram Pyl Lid.

The observations and recommendations of the IAA engaged by MCG shall be adhered by the agency
and all the deficiency shall be removed by the agency. No further payment or the payment pending
for the work exccuted shall be made 1o the agency until all the deficiencies are rectified. The agency
shall also be responsible for Lhe penalty/ LD as per the provisions of the RFP /Contract agreement for
the deficiency in the work.

The agency shall exeainte the waork of Bio remediation of legacy waste as per the guidelines of SWiW
Rules 201G, CPCBh, CPHEEQ, Hon'ble NGT as well as the directions of the Government issued
from time to time,

The agency shall deposit additional EMD as well as performance guarantee for the enhances/ revised .
amount with in a period of 20 days.

At any stage, if during the execution of the w
CI'HEEQ/CPCB/NGT normis the contr
oL 115 own cost,

The payment to the agency shall onl
from the Bhandwari Site.

ork, the qualily of the work is not found as per the
act shall be terminated and the agency shall rectify the deficiency

v be done for the actual quantity of the legacy waste removed

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT due to non
execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/Hon'ble NGT the
same shall be levied /recavered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced
quantity of the legacy waste within a period of 1 month.

The agency shall make suitable arrangements
aveid the ingress of water during the rain
water) into the ground water.

No payment for the processed waste chall be released to the agency until all the screened fractions
are removed from the site and disposed as per the norms. '
The agency shall install a separate weigh bridge for the measurement of the actual processed,
however for his satisfaction he may get the guantity checked by sensors based weighing devieces,
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the 1CCC
GMDA and it shall be responsibility of Agency.

to cover the entire waste with impermeable layer to
s and to prevent the percolation of the leachate (from rain

. The agency shall install the machinery for the processing of legacy waste which are effective in

processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed

by the agency from any independent agency/ reputed institute the characteristics of the screened

fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEQ, Hon'ble NGT or
directions of Government.

All terms and condition of tender document/RFP and Contract Agreement uploaded will remain
binding on you.

You will have to submit PERT/Bar chart beforoe starting the work and submit bill of executed wark for
payment,

All statulory deduction will be made as applicable from your bills.

Please inform in writing of date of start and date of completion of work to undersigned.

Payment will be made after the recommendation of monitoring committee/PMU/3rd party (if

2" Floor C1 Infa Cily, Sector-34, Gurugram-122001(Haryana)
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applicable),

The work must be started within 2 days of the issue of this work order in consultation with concern
AESIE of this office and complete the same with your contractual limits. You are hereby required to
execule the agreement within 7 days from the date of issuance of this letter. AE/IE will ensure that
the work will be carried out accordingly.

You are requested to attend this office for signing of Contract agreement along with necessary
documents.

ROF disposal shall be done at the cement plants with GPS enabled vehicles.

Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants.
No third party disposal of RDF and other fractions shall be allowed,

. RDF and other fraction shall be disposed off with the prior approval of competent authority of MCG

and subseguent physical verification,

All vehicles shall be enabled with GPS and connected with the ICCC GMDA and it shall be
responsibility of agency.

Penalty/LD to be imposed due to non-extension of time period.

GPS details of vehicles engaged for disposal of Bio-soil, C&D, inert and RDF along with RC of vehicles
1o be provided by the agency.

Bill payment will be made after verification of GPS report of Vehicles (in KML format or any other
format as prescribed by MCG for example screenshot of monitoring software showing the location of
vehicle with time stamp) through, GIS Lab/GMDA ICCC.

Affidavits/agreement and valid documents of land from land owners for inert and compost disposal
tn be provided by agency.

Physical verification of RDF, inert and compast be done by the committee/concerned officer from
time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal
unly. RDF percentage of sampling done by MCG will be considered and will be final.

Apency to provide reportfcontour survey of the actual land reclaimed.

. Agency to ensure that there should be no violation of any order of any court & Hon'ble NGT and all

the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the
guidelines issued by CPCB & HSPCE.

Agency shall ensure that fraction arising out of the processed waste such as RDF, compost/soil
enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCB. Due
sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms.
ngency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.

. Agency shall ensure Lhe standards such as moisture contents, ash content, size, soil contents etc. of

the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should
not exceed the guidelines of CPHEEO/CPCB/HSPCB etc.

Agency shall ensure that screened RDF should not contain ash/soil content more than 10% as
provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF,
biv-earth, C&D waste, inert etc. should be accumulated at the site.

fiase lines studies of the site including the levelling, contour survey, drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste
characterization, physio-chemical analysis of characteristics, composition of the waste present at the
site, ground water, every fractions of the waste, soil etc. be carried out at the earliest.
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: : ine the execution and after the
38, Photographs of different stages of the work i.e. before starting, during “‘E\

Completion of work will have to submitied before payment.

39. All directions issued in case of Hon'ble NGT, Hon'ble Courl
Hon'ble Court will be strictly lollowed.

40. All the applicable approval required for the work shall be

41. No Electricity, Water shall be supplied by the MCG, the ag

42. All the provisions directions of industrial safety and health should

43, MCG shall engage an Independent Assessment Agency for th
payment shall be released after the satisfactory receipt of report from the IAA.

44, Make responsible endeavors Lo maximize the utilization of the waste from the Ba
and for this purpose shall ensure that at least 80% of the waste is utilized/reused by the contractor as
to produce the product/Output such as soil enricher/compost, recyclables RDF and products from
construction and demolition waste. _

45, Set up processing system flexible enough and convenient for segregation of dumping material.

46. Ensure adequate power back-up for smooth operation of the machinery and eguipment 'mstalle:_:l. ;

47. Excavate the existing mixed compacted garbage, and sieve the waste through mechanical sieving
machines/any other equipment at the cost of the Developer/Contractor, Ensure the separation of
different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari
Dumpsite.

48. The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at
the site. The concessionaire will prepare a layout clearly showing the area required for treatment of
the garbage along with allied activities.

49. The treatment plant should be provided with necessary infrastructures like security and access
controls/camera monitoring and recording features etc. by the Concessionaire.

50. A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment
facility.

>1. Provide adequate number of processing machine for achieving its daily target of handling waste as for
the quarterly plan submitted for Bandhwari dumpsite.

52. Provide on-site storage facility for various fractions for processing waste.

and other or in any other case, issued by

the responsibility of the Agency.

ency has Lo make their own arrangements.
be strictly complied with.

e monitoring of the work and the

ndhwari dumpsite

>3. The hardware and technology adopted should include but not limited for the following:-
I.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the
fines less than 4 mm size with maximurm concentration and inert limited t010% and the quality of

: Lhe RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEED
i.Magnetic separator for ferrous metals and scraps, '
In.5ize, reduction and screening.

iv.Effective segregation of nonbiodegradable mass like plastic, inertmaterial
waste) ete.
v.Co|Ier.ticnufbiudegradableandurganicmatterﬂawedbyicientiﬁcpmcessing_
vi.Transfer and disposal of metal scrap and other recyclable mass like
producer industry, either directly or through approved vendors/concessionaire,
vii.Deploying of all required inputs viz, MSW collections and handling equipment's and vehicles
conveyor’s, ICB, dump site etc, Will be Concessionaire’s responsibility,
viil. The plant and machineries necessary for each of the a
submitted to the authorities/MC for approval.
ix.Buy products from such processing,
contractor.

x.The Concessionaire has to ensure that all the byproducts generated during the

(construction/demalition

glass and plastics to primary

bove steps will be part of the proposal

like recyclables refused, Derived fuel will be the property of the

term will be cleared
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from the site at the end of the term apart from the insert’'s dumpsite in SLF.

xi.The Concessionaire will ensure that an online moniloring system would be setup for effective
operations and maintenance of the plant, This will include installation of CCTV camera, electronic
weigh bridges and daily online updaling of precessing quality of waste. The feed will be provided to
their respective ULBS.

sii.Effective Leachate collection and treatment facility.
xiil. Maximum numbers of the suclion Lankers for ensuring no leachate is accumulated at the project

b1

site as well as in the surrounding areas, so that no environment impact and inconvenience to the
public takes place.

1. Be responsible for creation and maintenance of infrastructures, facilities, amenities, at their own
tisk and cost, for saving, the executive garbage, storing the segregaled materials.

55. The contractor shall be responsible and entitled Lo keep the proceed from the sale of all the

recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous
wasle, medical waste and insert.

5B. The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject

and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and lransboundary Movement) Rules,2016.

57. Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/

segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016.

58. Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at

sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill,

39. In order to prevent environmental impact of the activities as per the Solid Waste Management

Rules, 2016 adopt guidelines for development of landfill as per schedule-| of the said Rules.

B0. Leachate System: The Contract Shall:

ii.

iii.

i,

Construct leachate collection system/tanks/and provide a leachate collection network.

Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and

Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbady.

Strom water drainage system in such a manner as to ensure that :-

a) Itisindependent form the leachate system.
b) The run-off rainwater from the hinterland does not enter the solid waste storage and processing

€l

V.

i,

area.
There is no stagnation of rain water on the site.

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments  adequate to carry oul the tests pertaining to municipal solid waste analysis and
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this
solid waste management rule 2016. In the alternative, the contract or may alsa get the aforesaid
test done for any other registered [aboratory under applicable law.

The pre-processing and post-processing reject/inserts shall be handled as per solid waste

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Website: wwwmch,uny.ln < cdme@meg.gov,InTollFreeio, 18001801817
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management Rule 2016, In casp

a sanitary land fill is required to be constructed, the disposa| of
Rrocessing reject

and insert shall will limited to a maximum of 10% of total waste quantity. |n this
case, Lhe land filling area for segregated we stand residues shall be ear marked by Municipa
council, which shall be a part of the project site. Additionally, the contractor shall be responsible for
closure of Bandlwari dumpsite according to SWM Rule 201€ before completion and exit for the
project. The contractor shall liable to pay a penalty equivalent to 2 times the quoted processing
fees the pracessing reject/inert in the sanitary land fill exceed the maximum limit of 10%. The inert
wasle material from the processing waste shall be recognized back in the area designed and

Calculated for the dispasal of such waste loader and Dozer will be involved for during and leaving
the inerts for the processing landfill area,

ILis necessary to reprofile the waste mount t

o the designated grade, elevation and slopes avoid see
Page of the materials,

As a final cover to a completed disposal facility at least 5 layers form the bottom to top, i.e. gas
drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided.
The post closure management activities will be carried out continuously ager dump site closure

such as, manitoring of enviranmental condition with in and surrounding aeration as extraction & as
well monitoring of soil cover.

Vegetation should he
should be made,

Like for other sanitary landfills in the

planted in the top cover and adequate provision for irrigating the plant

country, post closure plan for this SLF should also be given
highlighting the responsibilities of different stakeholders.

Provide fire protection measures and safety equipment.

Provide utilities such as drinking water facilities and sanita ry facilities (preferably washing/bathing
facilities for workers) and lighting arrangements for easy operation during night hours shall be
provided and safety provisions including health inspection of worker at site shall be carried out,

Provide Security arrangements for the planned project site, machinery, equipment etc, At the cost
of the developer/contractor.

Adequate lighting system for the working ar
developer/contractor and municipal council will nat raise any abjection for the same.

Adequate measures to avoid trespassing shall be taken by the municipal authority.

The contractor will provide fencing along the perimeter of the project site and the langd partition
are marked by the municipal Council for disposal of the residues and rejects.

Entrance into the project site from outside the site shall he restricted to one point. Howewver,
several emergencies exist may be provided.,

Access ta the project site provided by Municipal Council shall have ta b
developer/Contractor ta have easy movement of vehicle etc. from outside,

Set up an eco-friendly and non-polluting process in order to reduce the
inthe adjacent areas,

el a soil and ground water baseline so that the same will be available
and Remediation of the Bandhwari Dumpsite.

Monitor ground water guality, work zone, air quality and ambient air guality monitoring within the
sile from authorized Jaburatuw,fagencv and submit the report an maonthly basis,”

Maniter and measure naise level at the site and interface of the facility with plant boundary and
surrounding area.

Keep track of the progress of
order to optimize its activitios

ea as well as to the access ways shall be arrange by the

& maintained by the
impact of the dumping site

to evaluate post bio-mining

iLs activities and establish a database and update on a regular basis in

-

2" Floor €1 Info Cily, Seclor-34, Gurugram-uzu{}l{Haryana}
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Involve community participation and discuss with the citizens community. In arder to ensure a free
flow of information,

Complete the work within the time period stipulated in the contract, subject to terms and
condition in the centract al the end of the terms the contractor shall vacant the Bandhwari
Dumpsite, as the case may be, along with its equipments and facilities use and handaover the. Sir
reclaimed area and for the sanitary landfill with without cleaning any Compensations of whatever
nature.

Weighment System

i.The contractor shall provide weighbridge to measure guantity of various components of waste at
dumpsite is processed in terms of sorting and segregated material, RDF, composite material and
insert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that 3
maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary
landFill site.

i The contractors shall ensure that weighbridge is fully online electronic, where in data of online

63.

B4,

reports should be generated. Online data shall be provided to the authority as and when
required, but mandatory on monthly basis. It should also have CCTV surveillance system.

ii.Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by
authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

Payment Procedure:

During the payment of the bills of the work executed by the agency following enclosures be verified
in true letter and spirit: -

Real time pholographs reflecting the areafland reclaimed by processing of the existing legacy
waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no
further waste shall be allowed to be dumped at there claimed land.

Contour sheels prepared wilh the help of total stations [ drones or with latest available
technologies, reflecting the volume of waste reduced by hio remediation and the same should be
tally with the quantity of weight processed taken in the hills. -

Before every payment of the bill the agency is required to conduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE and signed at the site under surveillance of the IP based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be
recorded by the Engineer in Charge.

Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.

Excavale the existing mixed compacted garbage and sieve the waste through mechanical sieving
machines/Any other equipments at the cost of the developer/contractor.

Ihe contractor shall take necessary steps and process to minimize Environmental pollution while

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Websile: wwyLmcg.guy.ly 2 dme@meg. gov.inTollFreeo. 18001801817
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ndhwari dumpsite. The €ONtract
 carrying out remediation/reclamation of legacy ","rasm > ??;nr odor, dust and treatment Beneraray
k ’ Il responsible steps to ensure that there is contro
take all re

S und the Bandhwari dym i
leachate, flies, rodents and bird menace and lire hazards in and aro Psite
edc b i i

during the period of reclamation. Totre= nce with CPCR Guidelings
T:;:Enuzsmr shall in ensure processing of the legacy Wﬂ”“fl:ji;;;“;éim along with SWM Ryl
for handling legacy waste (Old Municipal Solid Waste date, M: -

201G({as amended Time 1o Lime), s
Sctup mechanical segregation and compost recovery facility.

Set up an eco-friendly and non-polluting processing system in order to reduce the Impact of the
dumpsite on the adjacent area,

Sclup a Pracessing system flexibie enoy
St as oil and ground water base lines
mining and Remedis tion/Reclamation of the Bandhwari Dumpsite,

Monitor and measure noise loyel at the site and inter face of the facility with plant boundary and
surrounding areq.

Keep track of the progress of its

order o optimize its activities,
Carry out necessary geatechnicy| survey for considering the hydrological and flooding potential at
Sites, in order to mitigate any effact on the activities during Bio-Mining in terms of leachate
transport. The agency will also ensyre collection, treatment angd disposal of leachate generated st
site by using suitable technology as per CPCB norms,

Segregate the excavated garbage in the land portion earmarked. Into as may kind sand categories
ds possible at the cost of the Deunluperfﬂonzracmr maximize the separation of recycleable viz,
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for
Beneration of Refuse Derived Fupl (RDF)from the Bandhwari Dumpsite,

Provide on-sites 1o rage facility for various fractions of processed Wasle.

The contractar shall imake reaspnablp endeavors to maximize the utilization of the waste from the
Bandhwari Dumpsite and for thie Purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Ba ndhwari Dumpsite
and for this purpose shallensurethaaa:feastﬂﬂ%cﬁhewastr}isutihzedfreused by the contractor <o as
1o produce proeduct/outputs such ac soil enricher/compost, recyclables, RDF and products from
construction and demolition waste,

Deal with Pre-processing outpuls such gz RDF. Target to generate compost from the biodegradable
component of the Waste at the Bandhwari Dumpsite.

While reclaiming and Excavaling MSW from the Present open dumpsite following d5pects must be

handled carefully,
Exposure to hazardous material, leachate, Bases, odor etc.
Contaminated wastes that may be uncovered during reclamation Operation require special

handling and disposa| requirements,
Precautions must be taken while excavation as it releases gases |ike methane, Sulphur, dioxida and
other gases which Cause sex plosion and fire,

The Contractor shal| explore the possibility of minimizing the disposal of inertﬁpruﬂessing rejects
and maximize the usage of such inert waste including but not limited to marking of curb side
blocks, filling of low lying areas, construction of road atc,

e responsible for the sale and marketing of recoverad materials tg dppropriate venders.

Be responsible for creation and maintenance of infrastructure, facilities ang amenities for sieving
the excavated Barbage and staring the *CEregated materials ete, at their own risk and cost. Provide
adequate number of processing machines from achieving jts daily target of handling at least 1200

gh Convenient for segregation of dumped material, .
on that the same will be available to evaluate post bio-

aclivities and establish a database and update on a regular basis in

2" Floor C1 Info Cily, Seclor-34, Gumgram-lzzt]m{ Haryana)
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MT of waste Per da
¥ or above so as 1o achi t mati
d : achieve the total reclamation of land
based on the estimated quantum of waste al Bandhwari Dumpsite A Rt

i, Provide weighbri
ri *a4 I
B dge to measure the quantity of various components of waste at dumpsite

Processed | ;
N terms of sorting and ;
and segregated malerial ; : :
of the uandhl"ﬁ!ri DUmDSiLE. L HDF, compost maternal, and inert Eoing out

Xwiil.  Carry out | i
e ey Wi s seupmen oot ot T
| creation of facilities for hunlly SED.‘.”_”_GH . tools an cens?ructmn of plar'rts_ and sheds and
Xix.  Provide security arrangentents for the plan ol ane stodlnig ior e ooersllan ol BCHEES
ofthe b € planned project site, machineries, equipment etc. at the cost
. R b E .
A LL:.(;,Si:aif‘eﬂsh;;fit:ii:zusn? during excavation, sorting/segregation and final disposal of such legacy
i WD Et responsibility of the contractor. The contractor shall be free to explore
i el aste a5.per the .C&D Wa.stE rules 2016, Further, if the said C&D waste is
€ ¥ing around the Bandhwari dumpsite or found to be not properly disposed of, the
Contractor shall be liable to he penalized for the same in accordance with the terms of the
Contract,
il Hazarquus waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or
corrasive waste, if found during excavation, sorting or segregation shall be handled as per the
; hazardous and other Waste (Management and transboundary Movement) Rules.
xxii.  Handover any domestic hazardous waste/biomedical waste if found during excavation,
sorting/segregation to Lhe nearest biomedical hazardous waste facility, This waste shall be handled
a5 per biomedical waste management Rules,

65. Completion and Exit

i. The work of remediation and reclamation of existing dumpsite shall be completed up within 1
month positively i.e. up to 10" Feb, 2024

Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site
without claiming any compensation of whatever nature.

il Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five
percent of contract value for carly completion shall be paid to the Contract or if complete the work
before the prescribed time frame.

B6. Penalties/liquidity damages: -

In case of delay in completion of the contract, liquidate damages@(0.5%) half percent of the
contract value per week of delay subject to o maximum of (10%) ten percent of contract value
should be levied on the contractor. The penalty domages mentioned in the work contract shall

belevied on the contractor in addition to these penalties.

Executive Engineer-5SBM .
for Commissioner,

Municipal Carporation
Gurugram

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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Endst No: EE-SBM/MCG/2024/1267 Dated: 10.01.2024

A copy of the above is forwarded Lo information & necessary action.

| d. Commissioner, Municipal Corporalion, Gurugram.

Addl. Conunissioner, Municipal Corporation, Gurugram.
Chief Engineer, Municipal Corporation Gurugram.
Superintending Engineer, Municipal Corporation Gurugram,
Joint Commissioner-5BM, Municipal Corporation, Gurugram,

Consultant-58M, Municipal Corporalion, Gurugram, i '
Concerned Assistant Engineer-5BM with the direction to comply the above mention direction strictly

and execute the work as per RFP and Contract Agreement.

Executive Engineer-5BM
for Commissioner,

Municipal Carparation
Gurugra@
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Municipal Corporation

Gurupgram
Ta

M/s Green Concrete Canstruclion
F.No. 107 H.No. 37, Neelkanth Enclave,
Badshahpur, Gurugram.

Mob. No. - 9711668282,

Wemo No, MCG/EE-SBM/2024/1184

Dated : 10.01.2024

Subject:- Regarding treatment of 2 lacs MT of legacy waste at SLF Bandhwari on the risk and cost of M/s

Eco Green Pvt. Gurugram Faridabad. {Phase-South) Tender ID: 2022_HRY_246091_1

In reference to your proposal/ request vide letter dated 06.10.2023

The Subject cited work was allotted to you by this office vide letter no. EE- SBM/MCG/2023/5845

dated 25.02.2023 with date of completion 28.04.2023.

As per your request after obtaining approval from Commissioner, Municipal Corporation Gurugram

vide Digi no. MCG/SBM/sbm/2022-23/000445PF1 #natell, enhancement case was sent to

government. Government has approved the enhancement of above work for gty. 2 lac MT to 2.36 lac

MT for original agreement amounting to Rs. 1776.00 lacs to Revised Restricted amounting to Rs.

2078.40 Lacs on the rates mentioned below subject to the following Terms and Condition.

Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of

enhancement from High Power Works Committee (HPWC) during the meeting held on 06.12.2023,

work order is being issucd with the following terms & Condition as under:-

The time limit for the completion of above work as agreed shall be 30 days from the date of

commencement, which will be reckoned w.e.f. 12.01.2024

Sr. | Description Approx. Qty.| Rate Total project |

s /Unit | Cost (In Rs.)

it Regarding treatment of 2 lacs MT of legacy | 2,00,000MT 888/- 17,76,00,000/-
waste al SLF Bandhwari on the risk and cost of
M{fs Eco Green Pwt. Gurugram Faridabad. Per
(Phase-South) [Origina1] MT

d‘L ok Enhancement 36,000 MT | 840/- 3,02,40,000/-
Per MT
3. | Total after Enhancement 2,36,000 MT | -- 20,78,40,000/-

2" Floor C1 Info Cily, Sector-34, Gurugram-122001(Haryana)
Website: wyoyrog.onvln < idme@meg.gov.inTollFreeNo, LEO01801817
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General Terms & Conditions: -

L
a

10.

11.

el

13;

14,
15.
16.

17.
18.

Al the previous terms conditions of REP and Contract agreament shall be accepted by the agency.
The wark shall be executed at the risk and cost of concesslonaire of ISWM project i.e. M/s Ecogreen

Energy Faridabad Gurugram Pl Lid.
The observations and recommendalions of the IAA enpaged by MCG shall be adhered by the agency

and all the deficiency shall be removed by the agency, No further payment or the payment pending

far the work executed shall be made to the agency until all the deficiencies are rectified. The agency

shall alse be respensible for the penalty/ LD as per the provisions of the RFP /Contract agreement far

the deficiency in the work.

The agency shall execute the work of Bio remediation of legacy waste as per the guidelines nflSWM

Rules 2016, CPCB, CPHEEQ, Hon'ble NGT as well as the directions of the Government issued

from time to time,

The ageney shall deposit additional EMD as well as performance guarantee for the enhances/ revised
amount with in a period of 20 days.

AL any slage, if during the execution of the work, the guality of the work is not found as per the
CPHEEQ/CPCB/NGT norms the contract shall be terminated and the agency shall rectify the deficiency
at its own cost.

The payment to the agency shall only be done for the actual quantity of the legacy waste removed
from the Bhandwari Site.

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT due to non
execution of the work with in time frame, as per the guidelines of CPCB/CPHEEQ/Hon'ble NGT the
saine shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced
quantity of the legacy waste within 2 period of 1 month.

The agency shall make suitable arrangements to cover the entire waste with impermeable layer to

avoid the ingress of water during the rains and to pravent the percolation of the leachate (from rain

water) into the ground water.

Mo payment for the processed waste shall be released to the agency until all the screened fractions
are removed from the site and disposed as per the norms.

The agency shall install a separate weigh bridge for the measurement of the actual processed,

however for his satisfaction he may get the guantity checked by sensors based weighing devices,
IVICG shall consider the guantity of waste processed after the weighing of each fractions on weighing
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC
GMDA and it shall be responsibility of agency.

The agency shall install the machinery for the processing of legacy waste which are effective in
pracessing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEED, Hon'ble MGT or
directions of Government.

All terms and condition of tender document/RFP and Contract Agreement uploaded will remain
hinding on you.

You will have to submit PERT/Bar chart before starting the work and submit bill of executed waork for
payment.

All statutory deduction will be made as applicable from your bills.

Please inform in writing of date of start and date of completion of work to undersigned.

Payment will be made after the recommendation of menitering committee/PMU/3rd party (if

2" Floor C1 Info Cily, Seclor-34, Gurugram-122001(Haryana)
Website: yiww.mea,gov,in -+ :dme@meg.gov.inTollFreeMo, 18001801817
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applicable).

The work must be started within 2 days of the issue of this work order in consultation with concern
AE/IE of this office and complete the same with your contractual limits. You are hereby required to
execute the agreement within 7 days from the date of issuance of this letter. AE/JE will ensure that
the work will be carried out accordingly.

. You are requested to attend this office for signing of Contract agreement along with necessary

documents,

RDF disposal shall be done at the cement plants with GPS enabled vehicles.

Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants.

Mo third party disposal of RDF and olher fractions shall be allowed.

RDF and other fraction shall bo disposed off with the prior approval of competent authority of MCG
and subsequent physical verification.

All vehicles shall be enabled with GPS and connected with the ICCC GMDA and it shall be
responsibility of agency.

Penally/LD to be imposed due to non-extension of time period.

Lo be provided by the agency.

Bill payment will be made after verification of GPS report of Vehicles (in KML format or any other
format as prescribed by MCG for example screenshot of monitoring software showing the location of
vehicle with time stamp} through, GIS Lab/GMDA ICCE,

Affidavits/agreement and valid documents of land from land owners for inert and compost disposal
1o be provided by agency

- Physical verification of RDF, inert and compost be done by the committee/concerned officer from

time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal
only. RDF percentage of sampling done by MCG will be considered and will be final.

Agency to provide report/contour survey of the actual land reclaimed,

Agency to ensure that there should be no violation of any order of any court & Hon’ble NGT and all
the legacy waste should be processed & disposed off as per SWM Rules-2016 and as par the
guidelines issued by CPCDR & HSPCB.

Agency shall ensure that fraction arising out of the processed waste such as RDF, compost/sail
enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCBE. Due
sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms.
Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
can be replaced with RDF as prescribed by CPCH/SPCE, He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractar within or outside the MC limit.

Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of
the final product/fractions arising afler the Processing/Bio-Remediation of the legacy waste should
rol exceed the guidelines of CPHEEQ/CPCB/HSPCR etc.

Agency shall ensure that screened ROF should not contain ash/soil content more than 10% as
provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in 2 compacted manner immediately after the processing. No RDF,
bic-earth, C&D waste, inert ete. should be accumulated at the site.

Base lines studies of the site including the levelling, contour survey, drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste
tharacterization, physio-chemical analysis of characteristics, composition of the waste present at the
site, ground water, every fractions of the waste, soil etc. be carried out at the earliest.

2“ Floor C1 Info Cily, Seclor-34, Gurugram-122001(Haryana)
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38. Photographs of different stages of the work I.e. before starting, during the execution and after the\'*,.
Completion of work will have to submitted before payment. ;
33. Al directions issued in case of Honble NGT, Hon'ble Court and other of
Hon'ble Court will be strictly followed.
40. All the applicable approval required for the work shall be the
41. Mo Electricity, Water shall be supplied by the MCG, the agenc
42. All the provisions directions of industrial safety and health shou
43. MCG shall engage an Independent Assessment Agency for the mo
payment shall be released after Lhe satisfactory receipt of report from 1
44. Make responsible endeavors to maximize the utilization of the waste
and for this purpose shall ensure that at least 80% of the waste is utilize
lo produce the product/Output such as soil enricher/compost, recycla
canstruction and demolition waste.
45. Sel up processing system flexible enough and convenient for segre
46. Ensurc adequate power back-up far smooth operation of the machinery and
47. Excavate the existing mixed compacted garbage, and sieve the waste thr
machines/any other equipment at the cost of the Developer/Contractor, Ensure
different components of dumped waste to maximize the reuse of legacy waste fr
Dumpsite,
48. The waste removed from the dumpsite is to be safely transferred to the treatment facility setu
the site. The concessionaire will prepare a layout clearly showing the area required for treatment of

n any other case, issued by

y of the Agency.
e their own arrangements.

-.,r.;n.mplied with.
e work and the

responsibilit
y has to mak

Id be strict!
nitoring of th

he IAA. : -
from the Bandhwari dumpsite

d/reused oy the contractor as
bles RDF and products from

gation of dumping material.
eguipment installed.
ough mechanical sieving
the separation of
om the Bandhwari

p at

the garbage along with allied activities.

49. The treatment plant should be provided with necessary infrastructures like security and access
controls/camera monitoring and recording features ete. by the Concessionaire.

50. A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment
facility.

51. Provide adequate number of processing machine for achieving its daily target of handling waste as for
the gquarterly plan submitted for Bandhwari dumpsite.

57 Provide on-site storage facility for various fractions for processing waste.

53. The hardware and technology adopted should include but not limited for the following:-

“i.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the
fines less than 4 mm size with maximum concentration and inert limited to10% and the quality aof
the ROF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEO.

ii.Magnetic separator for ferrous metals and scraps.

iii.5ize, reduction and screening.

iv.Effective segregation of nonbiodegradable mass like plastic, inertmaterial {construction/demolition
waste) etc.

v.CuHchcmufbiadegradableam:lorganicmaIterﬂawedbvscientiﬁcprocesslng.

vi.Transfer and disposal of melal scrap and other recyclable mass like glass and plastics to primary
producer industry, either directly or through approved vendors/concessionaire.
vii.Deploying of all required inputs viz., MSW collections and handling equipment’s and vehicles
conveyor's, JCB, dump site etc. Will be Concessionaire's responsibility.
vii.The plant and machineries necessary for each of the above steps will be part of the proposal
submitted to the authorities/MC for approval.
ix.Buy products from such processing, like recyclables refused, Derived fuel will b
contraclor,

x.The Concessionaire has to ensure that all the byproducts

e the property of the

generated during the term will be cleared

2" Floor C1 Info City, Sector-34 Gurugram-122001(Haryana)
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from the site at the end of the term apart from the insert’s dumpsite in SLF.
xi.The Concessionaire will ensure that an online monitoring system would be setup for effective
operations and maintenance of the planl. This will include installation of CCTV camera, electronic
weigh bridges and daily enline updating of processing quality of waste. The feed will be provided to
their respective ULBS.
i.Effective Leachate collection and treatment facility.
Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the project

site as well as in the surrounding areas, so that no environment impact and inconvenience to the
public takes place.
54. Be responsible for creation and maintenance of infrastructures, facilities, amenities, at their own
risk and cost, for saving, the executive garbage, storing the segregated materials.
55. The contractor shall be responsible and entitled to keep the proceed from the sale of all the
recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous

X

il

waste, medical waste and insert.

56. The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject
and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and olher waste (Management and Transboundary Movement) Rules,2016.

*57. Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/
segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016.

58. Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

59. In order to prevent environmental impact of the activities as per the Solid Waste Management
Rules, 2016 adopt guidelines for development of landfill as per schedule-l of the said Rules.

60. Leachate System: The Cantract Shall:

~ Construct leachate collection system/tanks/and provide a leachate collection network.
Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank

without any stagnation [except in storage/holding tanks, and
Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody.
Strom water drainage system in such a manner as to ensure that :-

al Itis independent form the leachate system.

b} The run-off rainwater from the hinterland does not enter the solid waste storage and processing

drid.
¢} There is no stagnation of rain water on the site.

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments adeguate to carry out the tests pertaining to municipal solid waste analysis and
characterization, leachate guality, air quality, maturity test for residual inert matter ete. as per this
Solid waste management rule 2016. In the alternative, the contract ar may also get the afaresaid
test done for any other registered |aboratory under applicable law.

The pre-processing and post-processing rejectfinserts shall be handled as per solid waste

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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2se a sanitary land fill is required to be constructed, the disposal of

i iect and insert shall will limited to a maximum of 10% of total wast: c:juznt::;”l‘?c:;;sl
prﬂtei?lzglarsgﬂm;ing arca for seprepgated we stand residues shall be ear ::nilllrbz razonsfhle o
Zzil:cii,}which shall be a part of the project slle. Additionally, the contractor 5Ieilit:rr'l and exit for the
closure of Bandhwari dumpsile according to SWM Rule IEDIG belore Fonlpthe iiotod Srobeseins
project. The contractor shall liable to pay a Dﬂnﬂltvl equivalent to 2 1lu'n|3 s o
fees the processing reject/inert in the sanilary land fill exceed the maxrn'!um i i
waste material from the processing waste shall be recognized I:ular:k in the ar . s
calculated for the disposal of such waste loader and Dozer will be involved for during a

the inerts for the processing landfill area. _
i i void see
It is necessary to reprofile the waste mount to the designated grade, elevation and slopes a

management Rule 2016. In ¢

page of the materials. :
As a final cover to a completed disposal facility at least 5 layers form the bottom to top, '-F- gas
drainage layer, geo me brane, drainage layer clay layer and revegetation [ayer, should be_prowded.
The post closure management activities will be carried out continuously ager dump 5|te.clasure
such as, monitoring of environmental condition with in and surrounding aeration as extraction & as
well monitoring of soil caver.

Vegetation should be planted in the top cover and adequate provision for irrigating the plant
should be made.

Like for other sanitary landfills in the country, post closure plan for this S5LF should also be given
highlighting the responsibilities of different stakeholders. '

Provide fire protection measures and safety equipment.

Provide utilities such as drinking water facilities and sanitary facilities (preferably washing/bathing
facilities for workers) and lighting arrangements for easy operation during night hours shall be
provided and safety provisions including health inspection of worker at site shall be carried out,
Provide security arrangements for the planned project site, machinery, equipment etc. At the cost
of the developer/contractor.

Adequate lighting system for the working area as well as to the access ways shall be arrange by the
developer/contractor and municipal eouncil will not raise any objection for the same.

Adequate measures to avoid trespassing shall be taken by the municipal authority,

The contractor will provide fencing along the perimeter of the project site and the land partition
are marked by the municipal Council for disposal of the residues and rejects,

Entrance into the project site from outside the site shall be restricted to one point. However,
several emergencies exist may be provided,

Access to the project site provided by Municipal Council shall have to be maintained by the
developer/Contractor to have easy movement of vehicle etc. from outside.

et up an eco-friendly and non-polluting process in order to reduce the impact of the dumping site
in the adjacent areas.

Set a soil and ground water baseline so that the same will be available to evaluate past bio-mining
and Remmediation of the Bandhwari Dumpsite,

Moniter ground water quality, work zone, air guality and ambient air quality monitoring within the
site from authorized Iaboramw{agencv and submit the report on monthly basis,

Monilor and measure noise level at the site and interface of the facility with plant boundary and
surrounding area,

Keep track of the progress of its activities and establish a database and update on a regular basis in
order to optimize its activitios,

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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Involve Ltommunity participation and discuss with the citizens community. In order to ensure a free
flow of infarmation,

CDFZF"I“E _LhE work within the time period stipulated in the contract, subject to terms and
::}Dn Hon in the contract al the end of the terms the contractor shall vacant the Bandhwari
Hmpsite, as the case may be, along with its equipments and facilities use and handever the. Sir

reclaimed area and for the sanitary landfill with without cleaning any Compensations of whatever
nalure,

62. Weighment System

+The contractor shall provide weighbridge to measure quantity of various components of waste at
dumpsite is processed in terms of sarting and segregated material, RDF, composite material and
INSert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that 3

maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary
landfill site.

i.The contractors shall ensure that weighbridge is fully online electronic, where in data of online
reports should be generated. Online data shall be provided to the authority as and when
required, but mandatory on monthly basis. It should also have CCTV surveillance system,

ii.Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by
authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

B3. Payment Procedure:

I During the payment of the bills of the work executed by the agency following enclosures be verified
in true letter and spirit; -

ii. Real time photographs reflecting the areafland reclaimed by processing of the existing legacy
waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no
further waste shall be allowed to be dumped at there claimed land.

iii. Contour sheets prepared with the help of total stations / drones or with latest available
technologies, reflecting the volume of waste reduced by bio remediation and the same should be
tally with the quantity of weight processed taken in the bills.

Iv. Before every payment of the bill the agency is required to conduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

v. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE and signed at the site under surveillance of the |p based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be
recorded by the Engineer in Charge. :

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.

Excavate the existing mixed compacted garbage and sieve the waste through mechanical sieving
rachines/Any other equipments at the cost of the developer/contraclor,

Ihe contractor shall take necessary steps and process to minimize Environmental pollution while

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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carrying out remediation/reclamation of legacy waste at Bandhwari dumpsite. The contractar S| ‘\_\‘
take all responsible steps to ensure that there is control of odor, dust and treatment_genemtgd
leachate, flies, rodents and bird menace and fire hazards in and around the Bandhwari dumpsite
during the period of reclamation. W

it.  The contractor shall in ensure processing of the legacy waste in accordance with CPCB Guidelines
for handling legacy waste (Old Municipal Solid Waste date, March 2020) along with SWM Rule

' 2016(as amended Time to time).

V. Setup mechanical segregation and tompost recovery facility,

V. Set up an eco-friendly and nen-polluting processing system in order to reduce the impact of the
dumpsite on the adjacent area.

vi.  Setup a processing system flexible enough Convenient for segregation of dumped material.

vii,  Set as oil and ground water base lines an that the same will be available to evaluate post bio-
mining and Remediation/Reclamation of the Bandhwari Dumpsite.
Vil Menitor and measure noise level at the site and inter face of the facility with plant boundary and

surrounding area.

ix.  Keep track of the progress of ils activities and establish 3 database and update on a regular basis in
order to optimize its activities

. Carry out necessary geotechnical survey for considering the hydrological and flooding potential at
- sites, in order to mitigate any effect on the activities during Bio-Mining in terms of leachate
transport. The agency will also cnsure collection, treatment and disposal of leachate generated at

site by using suitable technology as per CPCB narms.

.  Segregate the excavated Barbage in the land portion earmarked. Into as may kind sand categories
as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz.
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for
Eeneration of Refuse Derived Fugl (RDF)from the Bandhwari Dumpsite.

Xil. © Provide on-sites to rage facility for various fractions of processed Waste.

a) The contractor shall make reasonable endeavors to maximize the utilization of the waste from the
' Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose shallens uruthatatreastEﬂ%nfthawasteisutflizedfreuszad by the contractor so as
to produce preduct/outputs such as soil enricher/compost, recyclables, RDF and products from
construction and demolition waste.
b] Deal with pre-processing oulputs such as ROF. Target to EEnerate compost from the biodegradabie
component of the Waste at the Bandhwari Dumpsite,
xiii. — While reclaiming and excavating MSW from the present open dumpsite following aspects must be
handled carefully.
a) Cxposure to hazardous material, leachate, gases, odor etc,

b) Contaminated wastes thal may be uncovered during reclamation operation reguire special
handling and disposal requirements.

¢l Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and
other gases which cause sex plosion and fire.

Xiv. = The Contractor shall explore the passibility of minimizing the disposal of inert/processing rejects
and maximize the usage of such inert waste including but not limited to marking of curb side
blocks, filling of low lying areas, construction of road ete.

®v.  Be responsible for the sale and marketing of recovered materials to appropriate venders.

xvi.  le responsible for creation and maintenance of infrastructure, facilities and amenities for sieving
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide
adequate number of processing machines from achieving its daily target of handling at least 1200

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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based on the estimated quantum of waste at Bandhwarj Dumpsite.

Provide """F'ghb”dﬁE '0 measure the quantity of various components of waste at dumpsite.
Processed in tE”f“ of sorting and seiregated materials, RDF, compost material, and inert going out
of the Bandhwari Dumpsite,

Carry out leveling of the earth surface by bulldozers or any other earth maoving equipment deploy

+ Bguipment, tools and construction of plants and sheds and
scparation, segregation and storing for the operation of the plant.
rthe planned project site, machineries, equipment etc. at the cost

creation of facilities for handling,
Provide security arrangements fo
of the Developer/Contractor.

Legacy C&D waste if found during excavation, sorting/segregation and final disposal of such legacy
C&D wasle shall be the sole responsibility of the contractor. The contractor shall be free to explore
alternate use for C&D waste a5 per the C&D waste rules 2016. Further, if the said C&D waste is
found to be lying around the Bandhwari dumpsite or found to be not properly disposed of, the
Contractor shall be liable tg be penalized for the same in accordance with the terms of the
Contract.
Hazardous waste such as physical, chemical,
corrosive waste, if found during excavation, s
hazardous and other Waste (Management

biological, reactive, toxic, flammable, explosive or
orting or segregation shall be handled as per the
and transboundary Movement) Rules.

Handover any domestic hazardous waste/biomedical waste if found during excavation,

sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled
as per biomedical waste management Rules.

Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be completed up within 1
month positively i.e. up to 10" Feb, 2024

Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site
without claiming any compensation of whatever nature.

Incentives/Bonus @ (1%) one percent of the contract value per

percent of contract value for early completion shall be paid to th
before the prescribed time frame.

month subject to maximum of five
e Contract or if complete the work

Penalties/liquidity damages: -

In case of delay in completion of the contract, liguidate dama
contract value per week of delay subject to a maximum of (10%) ten percent of contract value

should be levied on the contractor. The penalty domages mentioned in the work contract shall
belevied on the contractor in addition to these penalties.

Executive Engineer-SBM
for Commissioner,

Municipal Corporation
Gurugran@
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kndst No: EE-5BM/MCG/202:1/1 185 Dated: 10.01.2024

Acopy of the above is lonwin ded Lo infonmation & necessary action.

Ld. Commissioner, Municipal Corporation, Gurugram,

Addl. Commissioner, Municipal Corporation, Gurugram.

Chief Engineer, Municipal Carparation Gurugram.,

Supenntending Lngineer, Municipal Corporation Gurugram,

lomt Commussioner-SEM, Manicipal Corporation, Gurugram.

Consultant-SBM, Mumicpal Cor poralion, Gurugram,

Corcerned Assistant Enpincer SBM with the direction o eomply the above mention direction strictly

and esecute the work as per REP and Contract Agreement,

Cxecutive Engineer-58M
for Commissioner,

Municipal Corporation
Gurugramé)
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Road Map
i} i te a ‘i si - 4
a) Total legacy waste assessed in January 2023 = 30.43 Lac MT
b) Fresh waste received from January 2023 to Dec 2023 = 6.06 Lac MT
c) Fresh waste received from 1st January 2024 to 8th Feb 2024 = 0.49 Lac MT
d) Waste Processed from January 2023 to Dec 2023 = 16.50 Lac MT
e) Waste Processed from 1st January 2024 to 8th Feb 2024 = 1.17 Lac MT
f) Balance waste to be processed = 19.30 Lac MT
g) Waste expected to be dumped 08th Feb 2024 to 30th June 2024 = 2.2 Lac MT
h) Total waste to be processed till 30" June 2024 (a+b+c-d)= 21.50 Lac MT

@ i n alance 21.50 L

i. Balance Target of existing agencies = 1.38 Lac MT

il. Enhancementapproved by HPWC = 2 Lac MT

fii. 3 New tendersof (5+5+3) 13 Lac MT approved by HPWC = 13 Lac MT

iv. Balance 2 Lac MT against aforesaid 5 lac MT work expected to be approved by HPWC = 2 Lac MT

v. Fresh tender or enhancement for 5 lac MT is under consideration & will be finalized within this month = 5 LacMT
vi. MCG will have the capacity for Processing of legacy waste till 30th June 2024 (i+ii+iii+iv+v) =23.38 Lac MT
(against actual waste to be processed i.e. 21.50 lac MT)

Ba e Work allotted :_:umulatﬁ.-e
Target for Lo new Ac_hmu‘mant [ %)
Eive agencies in {Against total waste i.e
agencies ;;:4 Total | Target to {30"34-:'2;;%49'#1'?}
Month SR {1 gya s |ammet | Be |, be procassed Remarks
oparation {In | achieved
since ki) and MT) [In MT) (As
March Expected to 17.67 lac MT
2023 (In be allotted out of 39.68 lac MT has
MT) (2+5 =7 lac already
MT) been processaed

3 agencies engaged for processing 13 lacs MT &

F;:' 38000 160000 198000 198000 A49.520%% Work against balance 1.38 Lac MT also work of
Enhancement of 2 Lac MT being executed.
3 agencies engaged for processing 13 lacs MT &
Mar- work against balance 1.38 Lac MT will ba in
S0000 450000 S00000 0oO0o0n .
24 ; 2 i progress.. Work for balance target, 5 lac MT work
finalized and agency will ba executing the work.
3 agencies engaged for processing 13 lacs MT &
Apr Work against balance 1.38 Lac MT and 5 lacs MT
24 50000 530000 S5B0000| 5850000 76.7 3% will be in progress. Further, as par HPWC directions

remaining 2 lac MT against 5 lac MT tender will be
finalized and agency will be executing the work.

e 3 agencies engaged for processing 13 lacs MT as
2'4’, 530000 530000| 530000 90,09 %y well as work for balance target, 5 lac MT and 2 lac
MT work will be in progress.

3 agencies engaged for processing 13 lacs MT as

Jung-
24 530000 530000 530000 103% well as wark for balance target, 5 lac MT and 2 lac
MT work will be in progress.
-'ﬁ:,.-r.r -
‘Total | 13soo0 2200000 2338000

=
C t-MOCG

W J EE-SBM

MCG MCG
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t JI At boriced £ Total Waste Hazardous 5-‘-";!'-" Tyme ol
Feena Mame of BWE Address | Category of Cunkach Foreon Designation of Contact Ho Generated | Doy Waste Wt Waste Waste Wagle Module/Mechanism
i | mwc Comtact Porson [KE) (approx.) (#pprox) available for processing
| | Namie {approx} | [appro
! | [approx.) | ] of waste
| i = | Bear by metre station sec W A ¥ |
trel Courl - . s redal] e W F =
l ' |D‘ﬂ Lentre 52743 Comemgrcial .i..lu._'-'_-.irii_ | :"-.ﬂhil;\':. 1, SEZIRIH 10 a0 | 20 i} a Conisilngsouhins
| | Lidyeg Vitar Phage 2 | b Kl
1 WGF The Vilas I Hesldont ." i T + - i C - AR el WS le
| 3 : e {demitial Mr. ashish Pandey BH,uTT?B_Zl 00 : i | | 250 It 120 i ierest
I T E T T ——
| | | 1
A
Palm Drive |Golfcourse Extensionroad | Residential | Mr. VipinChandra 9891070717] 1000 | SO0 l 504 | 10 bkl R
3 | | | | waste Composting Nataral
1
Parsavnath Exglica | X ¢ 1 ; : | Onsite Kinchen wasse +
Golf course road | Residential | Mr. Rltesh Sati YELO7AH3TE| =11] 450 350 (0] Horti
i | | | Compaosting Nataral
5 | OIF Site Kitchen
Pri T OLF phase 5 |Residential | Mr Adarsh 1042497357 1625 525 S00 10a waste Composting Sem!-
- ] L T o | Mechanized
Marriage/Ban 7
A Do E : | 4
8 & Bangat Hall Ambience Island _!_EEE_I_EL}_" Rambir Manager | B178 180364 ‘|,1_3:| 100 30 a LI e i
Aerw Tower 5N i3 | Commercial |52 ! | 95 5 3
4 S0 25 Noar IFFCD chowk L&;T_TTL Saraj Manaper | G5400081 lSr T o 15 a o e T
I .
g [P Sector-32 i : 150 100 50 20 Hy-Ra OWC Offsite
. Frcior 62 Near Heritage one [ 3 e | 5 A £
3 | Mpl Busimess Club lidzs |Commercial  |Amardecp Singh | Manager | 9873163067 540 300 250 1 L
= | e
Alria Mall | shulshasm ] | 275105 2
10 ss.ac:n-rm |Commercial | Shubsham sahga Maneper | 9999275195 i} kil 110 1] 10 = i i
n ajatshatris ;::;"':'1 1 S 52 appdevilal |m¢i¢r1' Premjis TOHZ94567 75 40 | k] 1 i i41:|tun|
iz lence: |Sector-24, BLE Phase-lil, Mall |Sc Yadav AB26090792 T E1e] 1 300 150 1
1 T r
1a JAmeTican Express DLF Phase-5 EEE:““ !l‘.rcu:nE:ndhu | 9818167932 550 30 | 250 150 Hy-Ra OWE Moslel 3
Amity Intermation) o ] ] |
18 S 43 isrnmt | Brijesh yadar Admin 8527037088 40 | f 15 E] 2 [oporing machine
1 [ ]
|
4y |fmand [P !SMI-E"I-}' !Itl.lﬂdwp singh | Estate manager IERETS0EI0 75 | 40 15 a o Firpjareting maching
& iAnand Fares Seclor 21 |Snciety { Balwant Yadav 9995245420 GO0 | w00 00 Bl
| 1
Andu | fus
17 ra Height Sectar 71 |Sochery |Samdutt yadav Manager 9B11B60930 300 110 170 10 10 ok et e
ouse mo- 1401 RWA Antrils |
Anzriks Helght Height Sector 84 Gurugram | Soclety |Soru Manager 9n102520%4| A 25 0 10 5
e 122004 (HR) Composting machine |
19 Lravali Homey Sor B4 |Soclety Parveen Pandey | Supervisor 9B11324:428 50 #n 18 18 % |Drum composting
Sechor B2 N leneers
30 |ArYA Society “‘m; i Society Chandarn Exerutive B2 1040167 &0 o 20 1 1 o ek
Im wessel compester with
Ardee Mall Black B, Ardee City, Sector 52, 1, ) \Hemant BIS1491005 550 400 150 80 Natural composting
il Gurugram msthad
12 |Arihant Soclesy Blat o GH4. 122011, Sector (Soclety Naresh Ahaja BOT61B695] 150 100 50 10
g3 |Baani Square Commercial | Balkesh Manager BE2E321107 £00 160 290 25 Zafles =
g |Bancourt 15!:1.3 \Saclety Hajdev Singh Manejar BSI7963313 &0 15 39 10 5 s ting machine
T COmsste Kivchen waste
1g |Bellevue Central Park 2 (Soh, pogg Residential | Mr Mahendra WI739B6EAS| 70D 400 ik 150 Campasting Namral
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M ——— = " ICOMMERLIAL |
i 1 L 1 ” | - 1 |_
w(|AVANA COUNTRY SECTOR-30 Ipotiome |V 01244065064 330 e | 150
e e T | ]
— [RIMITAYA HOTEL®  |sECTOR 49 | HOTEL HITESH HUMAR BEEOT13459) 150 | 70
236 |RESORTS [COMMERCIAL | =
] AUGUSTA POINT SECTOR 53 lBuLnING (IIIP-II?:-E..‘:.E_IW 9910766059 35 30 3
: r 50 & |
_3_3?.'_?0-—-—-—""_"_ PO [SECTOR 53 IMALL ATTAR SINGIT 9673360279] 550 300 250
2 : pEALTY | GLOBAL FOYER 43 LOMMERCIAL | oy e nER SINGH IB1044854% &0 50 n
RAJDARBEN RER BULIDING
.—’L’E—'—""'_'_'_-T_F MG ROAD RW.A ESTATE MANAGER 931409622] 325 270 55
BEVERLY PARK:
340_| DLF PHASE 2 s LR 9071823347 320 150 170
BIENCE MALL BULIDING |PARDEEP 3
33 | o nGRATE| o priasE 3 DOMMERRAL 5y BEAGDZI6ZT| 100 &0 20
T BIENCE co BULniNG | PAINISH 5
g4z |TOWEER DLF PHASE 3 SOCIETY MAMPREET F560120148 350 200 1540
— 25 |CAMTRIONA— i [DLF PHASE 3 HOTEL AJAY KUMAR 9717596084 380 170 210
"'qu.LT“E LEELAH DLF PHASE3 SOCIETY. [GAUTAM 956943127] 270 150 120
|3 o B =
LA DLF PHASE 3 | 585013906 150 100 50
BEL=R AL MEDI SOCIETY | BMATTACHARYA -
HAT! SEN:L ISECTOR 47 SOCIETY | AJAY DALAL Wi53113030] 450 150 300
| 8 WD SECTOR 4% BWG BANJEET B6438042%0] 1500 500 La0a
'%}' oRCHIZE EJ:. SECTOR 33 BWG RAJESH 9311950200] 500 200 300
35 [MDGAR pLAZA|SECTOR 65 COMMERCIAL | SAMEEM AHMED 9599280581 50 16 5
|1 mﬂ.ﬁw
= MALL [MC ROAD COMMERCIAL | SURENDER $31007 0657 166 44 &0
MGF
| 251

98
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sz (MGNATURETOWER  SECTOR 30 COMMERCIAL DHARMENDER 667RI158E 135 i s0 .
—r - —_—— = ]
551 1MD REGAENT SQUARE | MG ROAD COMMERCIAL AMIT KUMAR | ATIFDGFHO00 35 23 i | |
] b o |
PARK VIEW SPa NEXT |
e |67 |SECTOR &7 RESIDENTIAL | NEERA] KUMAR QEIGT 12411 70 300 | 400 -
; | AJEET PRATAR |
n PR Al = ;
15 GENFALT |SEWR 4 COMMERCIAL lsingH ESZTIGO204 3 28 f " & |
356 |TULIF LEAF |SECTOR 649 ISOCIETY VISHWAIEET 95432 16623 30 20 10 | 1
: 1 1
157 :,iz:z:- COREORALE !SE'L—ITFR G4 - COMMERCIAL | KAVINDER PAL i 9311294805 70 30 a0 [
Brisk Lambini 1 =] |
158 ﬁ::rtmrr:; i Soptar- 109 Gurigran Resldentsal iF’a..'lIl.'l.-]m Choudhry | Y26R6060] 250 100 150
Goople Sisnature Toawer | Cosmmercial ] B -
3 (23 Sectar- 15 Part- 11 e Lokender | 9e70s7s553 110 | ]
Candose G-I Secior- 21, Gurugram | Ofces |EALIAY RENOLFZTO6 20E0 1260 | 770
160 fi | |[CARETAKER) et [
- Residentsal | = £ e =
1 Anand Farm Sector - 22, Gurugrarm Coleny ftaj Kumar E50PEFHI0 25 ] 15
¢ g g Commercial s | ; d | &
33 MDD Pazific Sqaare Sector 15 Pari - |, Gurugram Building \Biljcrder Singh | 9999 | 75309 &5 k1] | I5
363 |Vagrant AparsEnis 01 Delhi Koad, Gurugram Rc:i:l_n sl Vijay ‘_.";:a!lcu;;_ | SE11687701 100 25 1 75
354 |Gurgaan e Sector - 22, Gurugsam Residentfal | Manu| Kumar 97111708148 FITE | 130
Soctor - 44, Opp, Hudacity i = = = |
185 IF'DI"-“H Haspial Eautar HOSPITAL Saurbls Fomi SETI011559 S0 ZHD | 300
Plot Ko GH =42, Sector 56, 5 | Mukesh Kumar o i |
P ||!Ewn-lpﬂ:l‘-111-tﬂl Gurugram Residential |pasday PEEPEIEE2T 00 oo | 1] |
7 |f.'l|.|.|1l:glr||1 Sulis 301,302, Olxl Delhs Road Hate! | Ganesh TROT 40406 1o 40 | B
358 |Rahefa Atharva Sector- 104 Residential | Pram Singh B3760:40858 ELT o0 | 100
o Conscert Oae Mall Sector - 10%, Gurugram g::::'.m.nr:lal !HLi-:ram Simgh TRFMI51475 55 il | I35
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3 Crowne Plaza Maosel Seior 29 Hoeld Al BE05ETI5I9 165 15 | 150
74 | Interatinal Improbmld lSﬂ:mr -320 MLCF Retail  |Deepai Kumar | 99007 | IEIT i} 25 15
Vid bya Enclave |Secior 54 Residemial C K Sangh | GAGHIROLZS 0 25 15
l-'hi VASANT QLD DELHI ROAD RESIDENCE  |¥IJAY THAKUR E11cHTIOL 100 Z3 75
HRISE LUMTRINI i | o .
377 |APPARTMENT SECTOR 109 il'l.ESI DENTIAL |FRADEEF TECHYGT 6D 400 1ad #
GOOGLE SIGKATURE | SR :
378 |TOWER SECTOR 15 PART 2 I'CU-MMEREJ‘FL DEEPAK IE1 1664424 130 0 )
lg= YOGENDRA
18 HARISH HAKERS SHIVPURI IF.[:ST.!'LUI'HE\T KUMAR FILTITNEE i L1m 160
Hea GODRE] SUMMIT SECTOR 106 r!H.ESI'DENTI-l\L. ANKIT GULATI ABRGOGORTRL 325 30 275
GOOGLE SIGNATURE - . 1 . . pya £ @
31 |TowER 2-3 SECTOR 15 PART 2 ._'.‘.I;}M MERCIAL [DEEPAR QI Le64E2H 120 3 0
382 |32MD AVENLE SECTOR 15 PART 2 iCUHF‘LE ASHISH 97115 T01%6! 100 15 BS
= HEWO0 APPARTMENTS |SECTOR 56 RESIDENTIAL | MUKESH KUMAR DOADSYELTT 00 1om Lam
185 (FORTIS HOSPITAL SECTOR 44 HOSPITAL SALURARH Q1987 1E«11 SHD Faill] 300
355 [IMFO TECH CENTRE SECTOR 22 OFFICE LOKESH SEEHIGE52% 240 ot 40
386 |CANDDR G-2 SECTOREL CHEFICE SUMMY ERO0TETOE ip3o 1260 770
36 (ID PACIFIC SQUARE  [SECTOR 15 PART 2 COMMERCIAL | BIRENDER SINGH S0991753049 Al 35 3
388 |MANIPAL HOSPITAL SECTOR 23 HOSPITAL EAML 98139370 15 15 ]
38 ANEAL PLATA PALAM VIHAR COMMERCIAL | VIjAFAL TI0196E910 50 0
RWA Greenwood City ¥ogesh Mehta
W
300 |Miack X Greenwood City Gursgram WA [Bresident] 9910070681
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; SEWERAGE IIWISION, INFRA-N Dhunthan 2 M [ O TR TR E
i GURLIGHAM Vi imag [ Kile U E A T '!
i HAIYANAL 122021 Contoer Bl Moo GATLA AL IVL 20237208 l
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i Siingle Descriptivn: ol Mo 2310 1-411-2054 [
: NG I.jﬂ.-‘LE SAMPLE OF EITLUENT [HEAWN 1Y QUK REPRESENTATIVE O 18 1] 2023
i FROM GMDA, ENGINELER - 1V, SEW. DIVISION INFIA U, GURLIGR AN, W O NG
i TWEAWOQ2223I038MGMODA 120 ML O/ DD 0612 2022, SUB. REGULAR COLLECTION
;' OF SAMPLES FROM 120 MLID STP BUEHEAMPUR GUEUGRAM, MARKED AS “INLET WA TER f
][ DRAWN FROM INLET CHAMIBLER® WAS RICTIVIED ;
|
} Sho. Tesls Iesnilis ool :
[
! | ol o 1S, 3028 Pr-11-2022 [
i 2 Total Suspended Solids, i | M IS 3023 Py-17-2022 i
; ; :
3 Chenueal Oxyoen Pemand, mi | 1800 VPHEA 2 B, 5220 i
i 4 Biochemical Oxvgen Demangd, mw |l 1620 APHA 2dth B, 5210 {
i {ar 20°C for 5 days) 4
i
5 MPN Coliform / 100 ml 32000 IS 1622 1981, RA2019
Llrinisis i
! b MPM Feeal Caliform . 100 il 2 U0 IS 1622, 1981, RAZOIY !r
Clrgiinisins i
DOR:-20.11.2023
© DOS:E20.11.2023
i . DOC: 30.11.2023
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Fssuedl T : -

Clicnt Cewle - (GURGHIG1357) 1Xine Bl 2021

G, Al pugs Pl 02087

SEWERAGE DIVISHIN, 1AL, Pk M BEi2 320 ) A

GURLUGRAN Hn'lllnlu‘: 1y, A

HARYAMNA-122022 Customaen Bet Mo GAND ARV 001018

] Hlllhl .'“IP:I‘ = HH{“NHH“ - |V Ulastornes Wer |3 PP -202%

T

, Sample Deseription: ok Moo, 2300. 040 12087

" 'ONEGRAB SAMPLE OF EFFLUENT DRAWN BY OUR REPRESENTATIVE. ON 18,11.2023
FROM GMDA. ENGINEER - IV, SEW DIVISION INFRA 11, GURUGRAM. W O NO.

TWS/WO222320584/GMDA 120 MLD O&AM 1D TDOG.12 2022, SLB: REGULAR COLLECTION
QF SAMPLES FROM 120 ML STI BEFRAMPLU R GURLMGRAM, MARKED AS "OUTLE]
WATER DRAWN FROM OUTLET DRAINT, WAS RECLIVIED

R e 71 I5: 3025 1112022
2 Total Suspended Solids, myi i IS 23 1%-17-2002
E] " Chemical Oxyuen Demand, gl 28 APELA 24ih 134, 3220
4 Biochemical Oxyeen Demand, gl i) APHA 2dith L. 3210
: (ar.20°C Tor 5 davs)
s . MEN Colifonn / 100 mi A Urganisins IR 1622, 1981, RAZ019
5 - MPN Fecal Colilarm * 100 ml Y0 Oreamisms 15 1622 : 1981, RA20 19

- DOR:20.11.2023
«i DOS: 20.11.2023
: . DOC:30.11,2023
i S 4 —End ol Repor| —
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